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HOUSE OF THE PEOPLE

Tuesday, 5th May, 1953

The House met at a Quarter Past Eight 
of the Clock.

[Mr. Deputy-Speaker in the Chair] 

QUEST̂ S AND ANSWERS

See Part I)

»-20 A.M.

ÎNDUSTRIES (DEVELOPMENT AND 
REGULATION) AMENDMENT 

BILL—Concld.

Mr. Deputy-Speaker: The House
will now take up clause by clause con
sideration of the Bill to amend the 
Industries (Development and Regu
lation) Act, 1951, as reported by the
 ̂Select Committee.

-  Now, there are no amendments to 
clauses 2 and 3.

The Minister of Commerce and 
Industry (Shrl T. T. Krishnamaohari):
Also 4 and 5.

Shri Jhunjhunwala (Bhagalpur Cen
tral): I want to speak on clause 3.

Mr. Deputy*Speaker: We will come 
to clause 3. The hon. Member’s am
endment is ‘to omit clausê3. He may 
oppose the clause. ,

Clause 2 was added to the Bill.

Clause 3.—(Omission of section 4)

Shri Jhunjhunwala: I had given
notice of an amendment to the effect 
that section 4 of the amending Act be 
restored. (Interruptions).

Mr. Deputy-Speaker: The hon. Mem
ber may stop for a while. Let the 
noise subside and let those hon. Mem
bers who want to go do so.

- 143 P.S.D.

59-4

Shri Jhunjhunwala: Before I speak 
on this clause, I want to have the 
indulgence of the House when I say 
that 1 am in full agreement with the 
principle of this Bill, in so far as 
It will be applicable to big industries 
and I am at one with whatever the 
Commerce Minister has said and that 
some amendment which has been 
moved restraining the power of the 
Government in taking action against 
the defaulters is simply to delay mat
ters and to make the effect of this 
Bill nugatory.

Now I am comhig to my proposal 
that clause 4 of the amending Act 
should be restored. In the Act it was 
provided ‘Nothing in this Act shall 
apply to an industrial undertaking if 
the capital invested therein does not 
exceed rupees one lakh’. The whole 
idea of this clause was that this Act 
would not apply to industries which 
had been started by middle class peo
ple, that is, those who qpuld not afford 
to start big industries. Such small 
industries are started by middle-class 
people and if this Act is made appli
cable to those industries, they will not 
be able to carry on their work 
smoothly. I say that they wUl not be 
able to carry on their work not be
cause by applying this clause the Gov
ernment wants to kill them but the 
interference with the small industries, 
the pin-pricking to the small indus
tries will be so much that they 
will  not be able to bear such pin- 
pricking to afford so much expense; 
that is the carrying out of their rules 
and regulations will be so expensive 
that they will not be able to spend so 
much, and in disgust, they will not be 
able to carry on their work smoothly.

In these days there has been a tend
ency that middle class people, instead 
of mvesting their monev in the share 
capital of Dig undertakings want to 
go in for small industries. That is, 
four or five people join and form a 
small unit. This is a great impetus 
to the  development of  industries. 
Most of the administrative expenses 
that are there in big undertakings are 
not in the small industries. The mid-
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' die class people apply their  whole 
time and take the whole  responsi
bility of administrative without en
caging  any  administrative  staff. 
As such, they can produce things at 
a competitive rate as compared with 
the other industries; and much pro
gress and development will be made 
if this clause is allowed to remain. 
But, if this clause is allowed to be 
dropped, the result will be that the 
impetus which has been  given  to 
these small industries will be made 
nugatory.

Two things have been said about 
this by the hon. Minister. At least, 
I remember only these two points: If 
other things have been said, I do not 
remember them. The one is  that 
under the guise of these small indus
tries, people might issue debentures, 
might have more capital and though 
the Company has been started with 
a capital of one lakh of rupees, there 
is nothing to prevent them to have 
debentures on that, to have loans on 
that and make this industry a big con
cern, carry it on and get the advan
tage of this Act not being applied. 
To this, 5iy suggestion to the hon. 
Minister is this. The clause as has 
been worded here is;

“Nothing in this Act shall ap
ply to an industrial undertaking 
'it the capital invested therein does 
not exceed rupees one lakh.**

Here, it is provided expressly that 
it is not the capital of the company 
but the capital invested therein which 
counts. If there is any further doubt, 
it can be made clear still more that 
if more than a lakh of rupees is in
vested in capital expenditure by any 
company in a small concern, in that 
case, this Act shall be applicable to 
that also. But, if it is really the in- 
t̂ention of the Government to exemĵt 
the small industries, that argument 
should not stand in the way of exem
pting small industries.

The second point which has been 
advanced by the hon. Minister is that 
if such industries are allowed to grow 
in small units to hundreds and two 
hundreds, in that case, the produc
tion of those will be so much that 
the object of the Bill will be frustra
ted.  My submission to this is that 
this is carrying the logic to an ex
treme conclusion. If supposing after 
some time it is found that there are 
so many small industries which have 
been started in order to escape from 
this Act and therr are not carrying 
out the intentions of the Govemmem 
and they are just infringing the very 
idea of what the Government wants.

is Act. if 
ill be free 
will be 

nee or get 
they  are

in that case, there is nothing in the 
way of Government to extend this Act 
to those industries also. But, till that 
thing happens, my submission to the 
Goverhment is, this will stand in the 
way of the development of industries 
by the middle class people. I shall 
very  humbly  request  the  hon. 
Minister to exempt those industries 
from the application of this Act.

Shri T, T, Krlshnamaehar!: T think 
I have explaintid this very point more 
than once on the floor of the House. 
I am afraid I have not had the privi
lege of the hon. Member who spoke 
before me listening to me on those 
occasions.  We have some practical 
difficulties in this matter. The ques
tion of capital has got to be denned. 
Maybe the definition might be verjr 
restrictive. We propose to deal with 
this particular problem under clause 
29B, where we have got  power to 
exempt. The hon. Meirrtier has mis
taken the intentions 
he thinks that everyth: 
and easy.  Small indi 
asked only to obtain a 
themselves registered, if 
going to have any substantial expan
sion or they are going to manufacture 
new aritcles. Barring this, there is 
not going to be any kind of enquî 
or investigation into the manner in 
which they conduct their industrial 
unit unless it be that it is an import
ant one for the purpose of the 
economy  of  the  country.  We 
do propose to devise a formula 
under clause 29B by which we shall 
leave the small ones alone. Unfortu
nately, the reaction of the small in
dustry seems to be contrary to what 
my hon. friend has in mind.  A 
number of applications for registra
tion which were not considered came 
from small industries. Apparently, 
they feel that registration of an in
dustry gives them status. They want 
to get registered. I assure my hon. 
friend that no hardship will be caused 
to the small industries. The Act will 
not be operated in a manner m which 
êy will be put under check.  The 
exemption clause will be  worded 
sufficiently less strictly to leave out 
of the scope of the mischief of the 
Act comparatively small and unim- 
I>ortant industrial units. I do believe 
that an outright prohibition with re
gard to industries which have a capi
tal investment of one lakh of rupees, 
such as the one contemplated in the 
section which has been sought to be 
omitted, is not one that is workable 
and I had explained this position. I 
do hold that the hon. Member has 
not made out a case for himself ex
cept making his suggestion. But, 1
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do propose to bear in mind all that 
he says in regard to framing the ex
emption limits under clause 29B.

Mr. Deputy-Speaker: The question 
is:
‘*That clause 3 stand part of the
Bill.”
The motion was adopted.

Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the 

 ̂ Bill.
Clause 6,— (Insertion of new Section 

lOA)

Shri K. C. Sodhia (Sagar): I beg 
to move:
In clause 6, in the proposed new 

section 10A, before “the Central Gov
ernment” insert “after taking  into 
consideration the explanation obtain
ed, If any, from the undertaking con
cerned”.
It does not go against the principle 

-of the Bill; it does not produce any 
.administrative difficulty.  Rather, if 
the Government adopt it, they will 
enhance their reputation.

Shri T. T. Krishnamacharl: To cut
the argument short, I shall certainly 
take the advice of the hon. Member 
Md enhance the reputation of Gov- 
-crnment by accepting the amendment.

Mr. Depnty-Speaker: ̂ The questioB
is:

In clause 6, in the proposed new 
isection lOA, before “the Central Gov
ernment” insert “after taking  into 
•consideration the explanation obtain
ed, if any, from the undertaking con
cerned”. ♦

The motion was adopted.

Mr. Deputy-Speaker: The question 
is:
“That  clause 6, as  amended,
stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added 
to the Bill.

Clauses 7 to 12 were added to the Bill.

Clause 13.—(Insertion of Chapters IIIA 
. and IIIB)

Shri K. C. Sodhia: I beg to move:
In clause 13, in syb-section (1) of 
the proposed new section 18A, before 
**the  Central  Government” insert 
‘‘after considering any representation 
made”.

Shri Bansal (Jhajjar-Rewari):  I
beg to move:
In clause 13, to sub-section (1) of 
the proposed new section, 18A, add 
the following proviso: »

“Provided that before appoint- ' 
ing any person or body of per
sons to take over the management, 
the Central  Government shall 
consult the  Central Advisory 
Council.”

Shri K. C. Sodhia: I beg to move:

(i) In clause 13, in the proposed 
new section 18A, omit the proviso to 
sub-section (2).

(ii) In clause 13, in the proposed 
new section 18G, omit part (c) of 
subi-section (2).

Shri M. S. Gurupadaswamy (My
sore): I beg to move:

(i) In clause 13, omit the Explana
tion to proposed new section 18A.

(ii) In clause 13, before the propos
ed new section 18A, insert:

“18A. There shall be a Central 
Management Board consisting of a 
Chairman and eleven members 
appointed by the Centrid Govern
ment of whom two shall be repre
sentatives of organised labout and 
not less than two shall be eco
nomists.”

(iii) In clause 13, in sub-section (1) 
of the proposed nê section 18A, zor 
“any person or body of persons** 
substitute *̂the Central Management 
Board”,

(iv) In clause 13, in sub-section (1) 
of the proposed new section  18̂ 
omit “the whole or any part of* 
wherever it occurs.

Shri K. K. Basu (Diamond Har
bour): I beg to move:

(i) In clause 13, omit Explanation 
to proposed new section 18A,

(ii) In clause 13, omit clause (c) at 
sub-section (1) of the proposed new 
section 18B.

(iii) In clause 13, to the proposed 
new section 18P—add:

“Provided that when the Indus
trial undertaking which is taken 
control or possession of is a com-

O r incorporated  under  the 
an Companies Act (Act HI 

of 1913), the possession thereof 
shall be handed over to the share
holders or their nominees in a 
Wianner to be determined by the 
shareholders in a special general 
meeting convened for the pur
pose.” -

ichari: I begShri T. T. Krlsh]
to move:

(i) In clause 13, for clause (d) of 
sub-section (2) of the proposed new
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section 18G, substitute:
“(d) for requiring any person 
manufacturing, producing or hold
ing in stock any such article or 
class thereof to sell the whole or 
part of the articles so manufac
tured or produced during a speci
fied period or to sell the whole or 
a part of the articles so held in 
stock to such person or class of 
persons and in such circumstances 
as may be specified in the order;”
(ii)  In clause 13, in sub-section (3) 
of the proposed new section IBG,—
(i) for “the whole or a specified 
part of the stock of any article 
or class thereof’ substitute “any 
article’*; and
(ii) in clause (a), after “can” 
insert “consistently with the con
trolled price, if any,”
Mr.  Deputy-Speaker: All  these
amendments are now before  the 
House for discussion.

Shri K. C. Sodhia: My previous
amendment has been accepted. The 
same thing will apply to this amend
ment of mine and there should be 
no difficulty whatsoever for the ac
ceptance of it.

Shri T. T. Krishnamachari: It is
not quite so simple as all that, Sir. 
The reason for my two amendmehts 
is fairly simple. As I said at the time 
of making the motion for considera
tion, the original clause dealt  only 
with stock. This would be very res
trictive. I was told by my legal ad
visers that if the clause is as it stood 
it might be interpreted to mean what 
moves into the stock of a particular 
concern is the only articles to which 
the clause will apply. By the new 
clause it is sought to be extended to 
articles which are in the process of 
manufacture or production.

My second amendment is more or 
less consequential.  To  sub-section 
(3) the consequential  amendments 
are made. If my first amendment is 
accepted, my second amendment fol
lows as a matter of course.

Shri M. S. Gurupadaswamy: I want 
to A place before the House my views 
regarding the setting up of a Board 
of Management under this Bill. This 
idea is not new. Some hon. Members 
while speaking during the  general 
discussion had made this suggestion. 
They said, from the point of view of 
efficient management of  industries 
that are taken over by the Govern
ment it would be far more advisable 
to have an independent organisation 
instead of entrusting it to some pri
vate managing ̂ enU or to some de
partmental omciw.

Again and again we are told in this 
House that there is lack of personnel 
to run and manage our  industries. 
Whenever we ask that a certain in
dustry should be nationalised,  the 
Treasury Benches pose a question to 
us; where ar6 the men to run the in
dustry more efficiently than private 
entrepreneurs? So, the best way of 
solving this difficulty is to train some 
people in the field of management of 
these industries. You must start now 
and set up a Board of Management 
consisting of well known economists 
and well known leaders 'of industry 
and experienced officers, so that we 
can build up a fund of reserve; when 
the question of nationalising indus
tries will crop up in future we should 
not be worried regarding the fact that 
there are no personnel, no sufficient 
capable men to manage the industries.

Now Chapter IIIA contemplates 
that after a derelict undertaking is 
taken over by Government, it may 
be handed over to managing agents 
for purposes of management. Yester
day I was making out a case that thê 
record of the managing agency n̂ 
India is a dismal record. They have- 
failed in their duty in the past in 
managing their own concerns. I can
not differentiate between a  good 
managing agent and a bad managing 
agent. A managing agent who has 
been successful sometimes has been 
found to have failed on other occa
sions. So the entire managing agency 
system has proved detrimental to the 
national interests. If the intention of 
the Bill is to hand over the mis
managed industry to the management 
of the managing agents I cannot ex
pect any improvement in the manage
ment or any improvement in the 
quality or quantity or the technique’ 
of production. I feel that it is not 
advisable at this stage to hand over 
derelict undertakings to the manage
ment of managing agency which hzs 
been acting in a manner derogatory 
to the interests of the nation through
out.  When an industry is badly 
managed and when Government takes 
up that industry under its Control it 
is natural to expect that that indus- 
tiT will be run exclusively by a group 
of people on behalf of Government. 
So a separate agency should be creat
ed for that purpose. That is absolu-̂ 
tely necessary. That will create con
fidence in the progressive sections of 
the public.

Suppose an industry is taken over 
for management under this clause. If 
the existing clause is allowed to stand 
what will happen?  Suppose the 
managing agents do not manage the 
industry ŵ. What action is Gov
ernment going to take against  the 
managing agents to whom the work-
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of management is entrusted?  Of • 
course, Government can give direc
tion̂ again and again and supervise 
ê work. That is there. But when 
the entire management is entrusted 
ô a group of managing agents, the 
Government cannot effectively exer- 
»cise  their  Control.  Government 
on  the  one  hand  say  that 
the’y have not got adebiuate personnel 
to manage the mdustry. On the other 
hand they say that they will effec
tively control these managing agents 
“to whom the derelict industry  is 
handed over for management.  If 
•there is lack of personnel in the Gov- 
emment, if Government is unable to 
find proper people, then the  same 
thing applies to the question of con
trolling managing agents. It will be 
very difficult for the Government to 
control the managing agents to whom 
the concern has iDeen entrusted for 
management. The inability of  the 
Government will be there even in 
-the matter of controlling these mana
ging agents.

So in the existing circumstances it 
is better to set up a separate Board 
for management, and this Board 
should be all powerful. If that Board 
is set up I am sure there will be 
êater parliamentary control  and 
there will be greater control by the 
<xovernment. Moreover the country 
will in the long run ̂be benefited by 
having a group of men who can take 
over any industry if that  industry 
fails to discharge its responsibilities 
to the nation. From the point of view 
of future nationalisation I would ad
vise Government to take a long range 
view of the matter and take all steps 
available to set up this Board of 
management.  By setting up this 
Board of management it would pro
vide scope and opportunity for people 
who are genuinely interested to come 
forward and offer their services.

Regarding the managing agency sys
tem 1 may say one wora more. We 
do not want that a private industry 
mismanaged by private industrialists 
should again be entrusted  to  the 
management of private industrialists.
If the Government wants the develop
ment aad regulation of industry, if 
they are sincere in their professions, 
then they should think of a different 
method of controlling and managing 
the industry directly instead of by 
entrusting the management to a few 
managing agents. Because I fear the 
effectiveness of control will go away 
and we will be placed in a very awk
ward position. The position that I 
visualize is if an industry that is mis
managed already is takeji over by 
Oovemment ana is entrusted to a 
^up of managing ajgents and if they 
also mismanage, the consequences 
Will be terrible and the Goveriunent

will be put to a lot of blame.  The 
Government should not find itself in 
such an awkward position.  So the 
entire responsibility of running the 
Government and there should be a 
industry should be taken over by the 
Board of Management.

There is anotlier amendment which 
is comparatively less important.  I 
have said that the words “the whole 
or any part of” wherever they occur 
in clause 13, in sub-section (1) of 
the proposed new section 18A may be 
deleted. My purpose in moving this 
amendment is this. The industry is 
either mismanaged completely or it 
is not. That is the position. There is 
no question of partial  mismanage
ment or partial good management. If 
an industry is badly managed it is 
completely badly managed. So there 
is no use in having these words sug
gesting that a part of the industry 
may be taken over by the Govern
ment for management purposes.  I 
humbly submit that management is 
an indivisible whole. We cannot split 
it up into compartments and say tnat 
we will take only this portion  of 
management—K)nly the Accounts de
partment or the Production depart
ment or the Raw materials depart
ment, this department or that depart
ment. We cannot say that. If there 
is mismanagement there is mismanage
ment complete. We must take over 
the entire industry then, and there is 
no question of taking over a portion 
of the industry and leaving the other 
portion of the industry in the hands 
of the proprietors. These words are 
therefore unnecessary and tĥ will 
not help the purpose of the Bill. 1 
suggest that tnese words  may  be 
deleted and I hope the hon. Mmister̂ 
will accept my amendment.

Finally I suggest the Explanation ̂ 
appended to this clause may also be 
deleted because, as I said, there should 
be a Board of Management, and the 
management should not be entrusted 
to managing agents.

Shri K. K. Basu: I have moved 
certain amendments which practically 
deal with the  managing  agency 
system. My opinion on this has al
ready been expressed in my dissent
ing note. We feel that the role that 
managing agency has played in the 
last several years has been unhappy 
and baneful for oOr industrial develop
ment. We feel that if the Govern
ment is sincere and wishes to work up 
to the spirit of this legislation they 
must have a corps of administratoi*s 
other than the normal administration 
they have, who will be competent and 
capable of running this  industrial 
undertaking which may be taken over 
by the Grovemment under the pro
visions of this particular legislaiioav̂
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Therefore, as we suggested yesterday, 
the Government should try to build 
up .an institution in whatever form 
it may be which can take up the res
ponsibility when called upon,by Gov
. ernment  Therefore we feel  that 
there is no point why the managing 
agency system should be supported or 
favoured by Government unless the 
Government concede that no indus
trial undertaking can be run without 
managing agents. In this connectioii, 
the role of the managing agency sys
tem especially during world war II 
has been criticised by practically all 
concerned. Even the GFovernment in 
its memorandum to the Company Law 
Enquiry Committee, I am told, sug
gested  many things which go  ad
versely  against the function of the 
managing agency system.  In this 
cotmection 1 may be permitted  to

Siote from the Plannmg  Comiriis- on’s memorandum:

“If the industrial development 
of the country is to proceed along 
sound lines, in addition to the 
measures suggested above, it is 
necessary to change the present 
system of industrial management 
in the private sector in important 
respects. The managing agency 
system under which mdustries 
are controlled and operated by 
independent firms has, in recent 
times, disclosed a number of fea- 
tunes which is harmful to tthe 
growth of industry in future.**

Along with this, if you read the 
report of the Income-tax Investiga
tion Commission, you will see that 
they have commented adversely and 
strongly against the working of the 
managmg agency system  and the 
manner m which they t̂ to evade 
the taxes. They have indulged in 
many malpractices.  ' There may be 
one or two cases where the managing 
agency systems had worked honestly 
but we do not find there is a case so 
strong  that  Government  cannot 
manage without a managing agency 
system.

Yesterday I was trying to analyse 
the various categories of managmg 
agents. The economic journal, Com
merce in Bombay has analysed them 
into four categories, cotton, sugar, 
jute and tea. You will find jute and 
tea are essentially dominatiî  the 
managing agencies. Hardly five per 
cent can be called as Indian manag
ing agents. Of course in cotton and 
sugar, the percentage of Indian in
terests is higher. Take the case of 
Bengal, l̂ere are the  managing 
agents, Birla Brothers. There are one

Y or two l̂ gal firms as  managing

agents. If you compare proportionate 
control of these firms over  textile 
production, looms and spindles, with 
:hat of M/s. Kettlewell and Bullfen 
Co., you will find that this firm of 
Kettlewell and Bullen has a larger 
proportion than the combination of 
all these three. Similarly in regard 
to sugar also. We know, especially in 
the UP, that there are two main in
dustrial units, the Shrivastava group' 
and the J. K. Industries who can be 
called Indian industries.  I am not 
going at the moment to discuss what 
role they have been playing compar
ed to the other British interests, the 
British Indian  Corporation.  You 
will find that British  Corporation 
have got a share arid a hold over the 
productive units of the sugar indus
try which may be called fairly strong:

Take jute industry. This is under 
the control of managing  agencies 
which are all British concerns. If you. 
want to take over an industrial con
cern, there is no point in handing it 
over to another British concern, we 
apprehend that the managing agency 
system which is of British origin and 
of a colonial character has still the 
same character, the same outlook so* 
far as industrial management is con
cerned.
10 A.M.

If you take the overall Indian pic
ture, you will find among Indians,, 
there are a few who represent the 
managing  agency  system—Birlas,. 
Dalmias, Walchand Hirachands, Tatas. 
Therefore, we feel apprehensive when 
the Government is gomg to take over 
an Industrie undertaking and run it 
in the interests of the nation because 
instead of Birlas, the Tatas are going 
to manage them. Though they might 
have differences, they have inter-con
nections and have a common outlook 
so far as the interests of the country 
are concerned. If one concern under 
Birlas behaves badly, I do not know 
to what extent the Tata group will 
work against their interests.  There
fore, there is no case for this manag
ing agency system.

Even in highly industrialised coun
tries, this system is not working and 
therefore what is the necessity for 
Government to take over the indus
try and play the role of an owner to 
support this harmful system. Much 
has been said about this system for 
the last so many years beginning from 
the Industrial Commission that was 
appointed in 1916 and 1918. We feel 
that this system should be given a go
by.

The other point is I want to put a 
. proviso to section 18F as follows:
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‘ this Bill will be in the form of an 
Act, I feel that the industrial under
takings will be frightened and they 
may perhaps close down or they may 
tend 10 arrest the expansion of indus
try.

Shri G. P. Sinha Palamau cum 
Hazaribagh cum Ranchi): They will 
not be allowed to close down.

Shrl Jethalal Joshi: As regards Gov
ernment servants also, my fears are 
very p-ave. We have the experience 
of mdustrial undertakings that were 
left over in India when the Partition 
came on. Some of these were mis
managed and there was §reat loss in 
those undertakings. Again, this Bill 
arms the Government servants ox the 
persons to whom the management is 
to be handed over, with  enormous 
powers, and the greater the powers, 
the greater afe the chances of corrup
tion and bribery. How are we going to 
stop this bribery? How are we going 
to stop this corruption? The prestige 
of the Government has gone down 
much in these five years and I think 
we should see to it that prestige does 
not go lower than it has gone down 
during this period.

Our industry is very backward. Of 
the whole industrial output of the 
world, USA and Canada nave 39 per 
cent.; France, * Germany and England 
produce about 24 per cent.; Russia and 
her satellite countries produce about 
25 per cent., of the whole output of 
the world, three per cent., goes to 
Japan and Australia. There remain 
only nine per cent, for the Asiatic 
countries which include India and 
African countries. We can see how 
backward our country is so far as 
industrial output is concerned. What 
is the experience of the Government 
servants who will go to run these 
industries? Industry, after all, is just 
like an administration, a highly tech
nical thing.  It is not just heaping 
ttp flies or taking notes. Mere theory 
afco does not help our country to rise 
in industry.  Therefore, I feel that 
there should be a Board set up with 
certain limited powers to superintend 
these industrial concerns and their 
man̂ement and then to report to 
the Government.
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•   ̂Provided that when the indus
trial undertaking which is taken 
control or possession of is a com- 
pan;yr  incorporated under  the 
Indian Companies Act (Act III of 
1913), the possession thereof shall 
be handed over to the share
holders or their nominees in a 
manner to be determined by the 
shareholders in a special general 
meeting convened for the pur
pose.’"
The managing agents are nothing 
but ‘trustees. We have seen in many 
cases that even when the majority 
shareholders do not like the managing 
agency  system, they cannot remove 
the agents.  I have sugges":2d that 
when  Government  takes  control 
or possession of an undertaking
which  is  a company incorporated
under the Indian Companies Act 
, (Act  III  of  1913), Government
should  ascertain  the opinion  of
the shareholders as to whom the 
management is to be transferred on 
handing back because the Company 
Law has not been amended yet to 
punish the recalcitrant and  corrupt 
managing system. That may be the 
main reason why industries are being 
taken over by Government.  There 
is no legislation, there is no power 
under which steps can be taken 
against  incompetent  or  inefficient 
managers  and  managing  agents. 
Therefore, I feel ̂ that if the industry 
wants to stand on its own legs, it is 
incumbent on the Government to as
certain the opinions of the real and 
actual owners of the undertaking who 
are the shareholders.  I therefore 
request the Government to accept thi« 
proviso. There is no harm in accept
ing this. I feel it is the duty of the 
Government, in the interests of the 
industrial undertakings, in the inter
ests of the overall industrial policy, 
in the interests of the shareholders 
who are larjgely common people, to 
ascertain their opinion before it hands 
over the industry to the managing 
agency. These are my points.

I  Shri Jethalal Joshi (Madhya Sau- 
' rashtra): I entirely agree with the In
tention of the Government. It is clear 
from this Bill that the Government 
wants to remove the impediments 
which hamper the progress of the 
industries. It is a laudable idea and 
nobody would object to it. I would 
go even̂to the extent of nationalisa
tion of the industry if it were to step 
up the progress of the industry but I 
have certain apprehensions or mis-

f
ivings. What is the guarantee that 
y placing the industry in the hands 
of Government servants or in  the 
hands of other persons, there will be 
expansion of indust̂? What I feel 
most is about the industry and the 
prestige of the Government. When

Then there is a clause about con
tracts. As soon as the management 
is taken over, the persons in whom 
this management will be vested, will 
have the power to file an application 
to the court to cancel the contracts. 
I think as soon as this Act comes into 
force, no person would come forward 
to enter into contracts with industrial 
undertakings. They would not like to 
go to the law courts every now and 
then and pav the high costs of lawy
ers’ fees. Then, these persons have
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even greater powers and even if there 
is mismanagement by the persons to 
whom the management is given no 
legal action’ would lie against them. 
This is -a sort of protection or safety 
for those persons who would specia
lise themselves in mismanagement. I 
think the hon. Minister concerned 
would do well to see that these ap
prehensions ai’e removed. Some suit
able changes or amendments may be 
made so as to remove the apprehen
sions that would be created in the 
mind of the people.  With  these 
words, I resume my seat.

Pandit  M. B. Bhar̂ava: (Ajmer 
South): I rise to extend my whole
hearted support to this clause, which 
I think is not only the soul of this 
amending measure, but in fact, the 
soul of tne parent Act itself: I mean 
Chapter III A, with iX̂hich we are 
dealmg.  By this measure, by this 
particular clause, it is provided that 
it will be competent lor the Gov
ernment to take over the manage
ment of a mismanaged industry or 
when an existing industry is found 
to be working in a manner highly 
detrimental to the scheduled industry 
or in the public interest. My submis
sion is that the parent Act itself has 
been on the statute-book for over a 
year. But,as the hon. Minister him
self informed us,, there had been one 
occasion and even on that occasion, 
it has not been used. So far as the 
utility of a measure, however well 
planned and well devised it may be, 
IS concerned, it all depends on how 
its provisions are implemented. The 
success of this measure, I  humbly 
think, if implemented, will be a land
mark in the economic and industrial 
development of our country.  As I 
said, it all depends on the way the 
Government implements this measure. 
In fact, it will depend on how the 
investigating ĝency functions, the 
inteĝrity, efficiency and honesty of 
the investigating agency, in the first 
instance.
Secondly, it will depend for its suc
cess or failure on the agency upon 
which the management devolves alter 
the industry has been taken over by 
the Government. It has been com
plained that the Government agency 
IS not efficient in tlie commercial line 
and it has also been apprehended that 
there is likelihood of evil, corruption 
etc. But the very fact that the Gov
ernment have provided in this clause 
that the management will be handed 
over to such agencies even though 
they may be from the commercial and 
businses class shows that the Gov
ernment are very anxious to see that 
the management is handed over to 
persons well skilled in business and 
competent to run the industry  on

sound lines. Of course, the supervis
ion and tne ultimate responsibility for 
the management will be on the Gov
ernment and the success or failure? of 
this experiment will depend iipon the ' 
supervising agency,  its  efficiency, 
honestjy and integrity.

My' justification for intervening in 
the debate on this clause at this stage 
is the sad plight to which the textue 
industry in the State of Ajmer has 
been reduced. At present, it is pas
sing through a verv great crisis. The 
hon. Minister while introducing this 
Bill—at the reference  stage—had 
stated that the Government  would 
see that only those industrial concerns 
which were aft economic unit would 
be taken over. But if the object of 
the Bill is that the industrial con
cerns should run on sound lines, that 
our industrial production may not be 
impeded and that  unemploym̂ent 
should not increase, and if the con
cern being an economic unit is made 
a sine qua non or a conditicJn for the 
takiM over of the management by 
the Government, I submit it consider
ably narrows down the  purview, 
scope and ambit of this Bill.  The 
concern of the Government should 
be  whether  an  industrial  con
cern is or is not being worked in 
public interest and the public interest 
mcludes whether as a result of the 
stopping of the industry, a  large 
number of labour will not be reduc
ed to unemployment.  In my State 
the industrialists  have managed to 
exploit labour so far.  The textile 
industry, because of its being a very 
highly organised industry, was not in
cluded ih the schedule of minimum 
wages and, therefore, labour was 
very very low-paid in our State. It 
was with  great difficulty that the 
State Government succeeded in in
cluding the textile industry in the 
schedule of minimum wages.  There
after the Government of Ajmer ap
pointed a Committee, the Minimum 
Wages Committee, which fixed the 
minimum wages for labour who have 
been subjected to exploitation at the» 
hands of the industrialists for a con
siderable period. It has very recently 
fixed the minimum wages at Rs. 56 
which, as far as I know, are  the 
lowest in any part of the country. 
And still, the industrialists have ques
tioned the validity of the todings of 
the Minimum Wages Commiffcee in the 
High Court. They failed there and 
the matter is now before the Supreme 
Court. Not only this. One of them 
has declared a lock-out on the groimd 
that the industrial concern will not 
be able to pay the minimum wages. 
As far as my information goes, this is 
a concerted move on behalf of all 
the industrial concems of our State.
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They want to make it a test case. It 
is in fact a challenge to the Govern
ment of my State. They have declar
ed a lock-out with the result that 
1,500 or more labourers have gone out 
of employment.

Shri Bansal: Which State is that?

Pandit M. B. Bharg;ava: Ajmer. This 
is the condition that has been pre
vailing since the 1st of April this year, 
with the result that about 1,500 of 
them have been reduced to unemploy
ment, and the question is the State 
ifovernment of Ajmer has  already 
moved the Central Government that 
action be taken under this Act and 
the management may be taken over 
by the Government.

This is not the only instance of this 
attitude of the industrialists.  On a 
previous occasion also, there was a 
labour dispute on the question of pay
ment of wages and tnen a lock-out 
was declarea. The award given by 
the arbitrators fixing the  minimum 
wages at Rs. 42 was openly flouted 
and the Government found it incapa
ble of implementing the provisions of 
the award, with the result that labour 
was being paid up to the 1st of April 
at the rate of Rs. 27 per month only.

Now this is the position that has 
been created. As far as our informa
tion goes, this is not a solitary in
stance in regard to îarticular indus
trialists—the Vijay Cottons Mills at 
Vijayanagar.  This  is  a  con
certed move on the part of the 
entire industrialists of the State of 
Ajmer, and they think this is a test 
case. If the Government takes over 
the management and runs the indus
try and pays the minimum wages at 
this rate, it will be good; otherwise 
they think that the State’s Minimum 
Wâes Conmiittee which fixed  the 
minimum wages must go  to dogs, 
with the result that either the labour
ers will remain unemployed or they 
will have to be paid only at the exis
ting rate of Rs. 27. If in this parti
cular case the Government is unable 
to take over the management of this 
industrial concern, the result will be 
that not only these 1,500 labourers 
but about 10,000 labourers working 
in all these four mills will have either 
to CO out ot en̂ployment or will have 
to drag on their existence at the lowest 
possible rate of Rs. 27 or Rs. 30 per 
month. This is a very important and 
serious problem and I submit that 
the provisions of this clause which 
enables the Government to take over 
the management of these concerns on 
the ground of detriment to public in
terest should be applied. There can 
be no better and striking  example 
where the public interest is In Jeo
pardy inasmuch as 10,000 or  more

labourers will either be reduced to 
unemployment or it will perpetuate 
an intolerable exploitation of labour 
at the hands of the industrialists. This 
is also a challenge thrown by the 
capitalists in my State tb the very 
power of the Grovernment. My State 
is in a miserable state inasmuch as 
it has got no Consolidated Fund of 
its own. It has to look to the Central 
Government for protection and, there
fore, it primarily depends upon the 
Central Government whether it  will 
accept Ihis challenge thrown by the 
capitalists and industrialists in my 
part of the country and take over the 
management So far as the labour
ers are concerned, their position is 
absolutely clear. They say that this 
is an economic unit, that it can be 
run on sound economic lines, even 
paying them at the rate of Rs. 56. But 
they have by a unanimous resolution 
agreed that in case the Government 
takes over the management and finds 
that it cannot be run on profitable 
Imes by paying wages at this rate, 
they will accept lower wages from the 
Government management even at the 
existing rates, till the industry has 
been brought on sound lines and is 
made to run in an economic and pro
fitable way. They will certainly like 
that the industrialist is not allow
ed to exploit them any further, and 
if the Government after taking over 
the management finds that such mini
mum wages cannot be paid, they will 
be glad to work at lower rates. But, 
according to their idea, according to 
their facts, it is only the greed and 
avarice of exploiting the  labourer 
that is at the bottom of this mischief.
I have already represented this mat
ter to the hon. Minister and he has 
been very, very sympathetic.  He 
knows that this is the difficulty. Under 
the provisions of this clafuse as it 
stands, it does not make it compul
sory that the Government should take . 
over a concern only if it is found by 
the invesUgatiry? agency as an eco
nomic unit. My submission is, that 
even if it may be necessary, the in
vestigating agency may  again  go 
through it. Last time when such an 
enquiry was made, labour was given 
no chance; they did not know whe
ther anybody had come to make such 
an investigation. They had no chance 
to put their part of the case before 
the investigating agency; and their 
case is, the industry concerned,  if 
properly managed, can be run even 
at the rate of minimum wages fixed 
by the Government. My submission . 
is that it is a very important matter 
and if this Bill cannot provide any 
remedy for such a State of affairs, 
then it is no use its being brought on 
the Statute Book. In fact if our Gov
ernment is sincere and want<; that 
industrial production may not be im-
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peded, every industrial concern, whe
ther at present it is run on economic 
lines or not, must be continued to be 
on its legs and the Government should 
have enough resources, financial , and 
technical, at its back to take over 
these concerns and to run tnem on 
sound economic lines. If even in such 
a case no action is taken, then my 
respectful submission is that  there 
will be no use of a measure of this 

and character. I hope the hon. 
lister will take into consideration 
particular facts. As far as my 

information goes, the Provincial Gov
ernment has already represented to 
the hon. Minister the necessity and 
the expediency and unless the Cen
tral Government comes to its aid, it 
will be hopeless and thousands of 
labourers will have to drag  on  a 
miserable existence and will be sub
ject to exploitation for a considerable 
period.  My submission is that the 
Government should take over all such 
concerns which are not working on 
economic lines and for this it is essen
tial that the management alone should 
not be in the hands of the Govern
ment but the Government must have 
enough financial resources to invest 
and take over the management. In 
the amended clause it has been pro
vided that even after five years if the 
Government is of the opinion that it 
is in the interests of industrial pro
duction the industry concerned should 
continue to be under the  manage
ment and control of Government, then 
Government can continue to be in 
management for over five years and 
a notification to that effect will be 
placed before Parliament.  I think 
this amendment also shows that the 
Government realise the necessity and 
expediency of the thing and in this 
contest the situation in Ajmer can

, not be lost sight of. This is all I have 
to say.

✓  Shri G. D. Somani  (Nagaur-Pali); 
I would like to make a few observa
tions about this claiise about which 
I have also made some points in my 
minute of dissent. I am not opposed, 
in certain cases of mis-management, 
to the taking over by Government of 
industrial units, but opi)osed only to 
the drastic amendment in the proce- 
 ̂dure that is contemplated in the Bill. 
I feel I should draw the attention of 
the hon. Minister to certain implica
tions arising out of this amendment. 
The hon. Minister is aware of the

* feelpgs of the various  commercial 
bodies on this point.  He referred 
only to the opposition of the Federe- 
tion of Indian Chambers of Commerce 
at the time when the amending Bill 
was placed before the House.  He 
must have subsequently found out how 
yarious other organisations are equally

cjoncerned and how such eminent 
people as Sir Sri Ram and others who 
appeared before the Select Committee 
put that difficulties might arise...
Shri T. T. Krishnamachari:  That
did'not convince the Select Committee.
Shri G. D. Somani: The question of 
convincing the Select Committee does 
not arise in view of the uncompro
mising attitude which the hon. Mmis- 
ter adopted on that point. I would: 
like to draw attention to the amend
ments that have been tabled by my 
hon. friends Shri Bansal and alsa 
Shri K. C. Sodhia in this connection. 
The whole (Juestion is that when you 
take over the management of any in
dustrial concern, however mis-manag
ed that might be, certain opportuni
ties should D0 given to them and that 
before this drastic step is taken, full 
consideration should be given to what
ever representations the party may 
have to make. I have suggested this 
not to oppose the taking over of the 
management  by  the Government 
without giving the directions to the 
industrial unit concerned, but it is 
only a question of giving some sort of 
opportunity to the party concerned 
and also the case, if possible, to be 
reviewed by the Central Advisory 
Council. In order to remove the un
necessary uneasiness and a sort of 
nervousness that has been created in 
the minds of business people about 
this amendment being utilised in the , 
way which might hamper the smooth 
working of the concerns, I think, even 
at this stage, the hon. Minister should 
look into accepting the simple amend
ment put forwara by my friend Shri 
Bswisal.  The hon. Minister pointed 
out yesterday the delay that might. 
be involved in calling a meeting of the 
Advisory Council, where there are 
about 25 members, all extremely busy 
people.  If that is not  possible, I 
would suggest that a sub-committee 
of the Council be constituted which 
might consist of, say, four or five peo
ple who might be able to meet at 
short notice—even 24 hours if neces
sary—and they may be consulted and 
taken into confidence before any such 
drastic action is taken. Moreover, the 
findings of the investigation  should 
also be made available to the party 
concerned, who may be asked to give 
their explanation in regard to  the 
charges that might have been framed 
in the course of the  investigation. 
The whole point is that there should 
be no room left for the feeling that 
injustice might be done and that due 
to this summary investigation some
thing might be done which may not 
be called for by the real facts of the 
situation.
Then, so far as the other provisions 
•f thift ̂ ause are concerned, I have
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nothing much to say. As I have my
self pointed out in my note of dis
sent, I do concede that in cases of

S
oss mis-management, it is in public 
terest that the management should 
b̂e taken over by the Government.
In this connection, my friends on 
the right, Mr. Basu and Mr. Guru- 
padaswamy made some observation)? 
about the managing agency  system 
and said how it has failed to serve 
/ the interests of the country. I have 
no intention at this stage to enter in
to any controversy with my friends. 
After all, every system has got its 
drawbacks and merely because you 
have something against a very small 
section of the system concerned, it 
does not in any way imply that the 
whole system stands condemned. On 
the other hand, if my hon. friends 
will apply their impartial judgment 
ta the vital contributions that the 
managing agency system has made to 
our national economy, they will find 
that but for these managing agents— 
these  much-condemned  managing 
agents—several of our vital industries 
like textiles, cement or sugar, would 
not have developed to the extent they 
have done. Not only have these in
dustries been able to meet the inter
nal r®luirements of our country, but 
they have also been able to bring 
valuable foreign exchange by the ex
- port of their surplus.
This is a vety important issue in 
which much can be said, and I have 
no doubt that the managing agency 
sjrstem is prepared to stand the test 
of any impartial scrutiny to show 
what sort of contribution they have 
made to the national economy of the 
country,  or  whether  they  have 
failed to do so, as has been sought 
to be made by my hon. friends.
Shri K. K. Basu: They have out
lived their purpose.
Shri G. D. SomanI: So far as that 
question is concerned, the Planning 
Commission after going through the 
subject in detail, has assigned a very 
honourable role foF the private sec
tor to continue to make their contri
butions to the building up of our 
national economy. Certamly such sort 
of sweeping allegations seem to be 
rather, too one-sided.
In this connection I would like to 
draw the attention of the hon. Minis
ter to the observations made by the 
hon. the Prime Minister at the last 
session of the Federation of Indian 
Chambers of Commerce and Industry 
that Government wanted the full co
operation of the private sector, that 
Grovernment wanted production should 
be increased and nothing will be done 
to unnecessarily impeoe the smooth 
working of the various industries in 
the private sector. It is in the spirit 
of that assurance that I would like

' the hon. Minister to examine the 
simple amendments that have been • 
tabled to ensure that nothing will be 
done by which on the slightest pretext 
of mismanagement an industrial con
cern may be taken over without con
sulting some independent business 
people who may be knowing the intri
cate working of that industry. I hope* 
the hon. Minister will even at this late 
stage examine the implications of this 
amendment and try to meet the wish
es of those who are so much anxious 
to co-operate with his Ministry to see 
that our industrial production is main
tained at the highest level.
Shri K. K. Desai (Halar); I had no 
intention to intervene in this debate, 
but certain observations, though on- 
the face of them very sober and 
balanced, made by my hon. friend Mr. 
Somani has induced me to sliy a few 
words on this particular clause.

This clause is the most important 
clause in the Bill before the House.
I do not think the Government with 
all its responsibilities in the matter 
of industrial production would have 
come to this House for taking up addi
tional responsibilities had they not 
found that the planned pfroduction 

f  that the Planning Commission has en
visaged in itŝ report is going to be 
something on* paper, unless certain 
powers are assumed.  Now these 
powers are being assumed—to take

-  over a unit or units of industry which 
are being grossly mismanaged or 
which is managed against the mterest 
of the consumers or the country. As 
such, I expects that a sober  and 
balanced industrialist like Mr. Somani 
should have wholeheartedly support
ed this Bill. Because it must be very 
clear that in a society which is sub- 
st̂tially composed of good people 
nobody would come forward and say 
that you must give some sort of licen
ce to a criminal to go away with 
his crimes. It is in the interest of 
all good people to have on the Statute 
Book certain regulations in order to 
save the honest people from being 
branded as bad people, because as a 
result of the utilisation of this power 
the Government will separate the 
grain from the chaff.

As the hon. Minister in his reply 
to the debate said this is not a Bill 
for nationalisation. This Bill is not 
going to be utilised for nationalisation. 
If the country comes to the conclusion 
that nationalisation is in the interest 
of the country, the consumer and the 
economic  development,  they will 
straightaway come forward with a 
measure to that effect. But as far as 
this particular clause is concerned, it 
is very essential because we have 
found that on one excuse or pretext 
or the other, some people want to co
. erce the working classes or the State
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* lor granting certain unnecessary' con
cessions. It is witliin our knowledge 
that uhdertalcdngs are being closed 
down either to bring down wages or 
to bring pressure on the Government 
to reduce the excise duty or some 
other taxation.  Now it is in such 
patent cases that Government must 
intervene.
Now, it must be realised by every
body—whether they are industrialists, 
or big commercial magnates, or any
body—that the justification of the 
private enterprise in this country will 
only depend upon the extent to which 
they serve the overall interests of the 
nation. No industry, under a demo
cratic set up that we are working will 
be permitted to work in the interest 
of individuals or jgroup of individuals. 
Otherwise, what interest have we got 
in those industries? The interest which 
the country has got in the industries 
is on account of the goods that will be 
available to the consumer or the work
ing classes. If either of these things 
is jeopardised by the way in which 
a unit is being worked, it has to be 
taken charge of. It must be realised 
very clearly by the House that most 
of the industries scheduled are the 
industries which have been getting , 
continous protection and that the pro- 
tectioz\ that is being given to these 
industries is at the cost of the consum
er. The consumer and the whole 
country should have a voice, not 
merely a theoretical voice, but an 
effective voice, in the matter.
This is not a Bill in which the ques
tion of managing agency arises. The 
question of managing agency  may 
come up on some other occasion for 
detailed discussion. But Mr. Somani 
said that industries would not have 
come into existence had it not been for 
the Managing Agency system. Quite so. 
Maybe.  It has served its  purpose. 
Does he mean to imply that under all 
circumstances whatever has been done 
during the last two, three or four 
hundred years must continue? Times 
arc changing. The original managing 
agents may have been men of merit 
and technical knowledge.  But you 
cannot say the same thing of their 
children or of their sons. We are 
finding in the last couple of years that 
the managing agents are not giving 
their services as we oiight to get. 
Now, that is entirely a different issue.
They say, because they know the 
trend of democratic opinion in the 
country, “We are not against  your 
taking it over, you must take over the 
i>ad managements, alter all we are also 
one with you, but try to do it in our 
own way”. And what is their own 

That they will themselves 
manage it. That is .a proposition 

I would not accept. H there is

• serious danger to the  employment 
position in the country in the matter 
of any industry, any unit or group of 
units, it is the bounden duty of the 
Government to take it over and run 
it.  What we find in these days is 
that ii) the most prosperous times they 
have made profits. If there is a slight 
recession and there is loss they close 
down  I cannot understand this pro
position in any shape or form. Do 
they mean that the thousands of peo- ’ 
pie who have been employed for ser
ving the nation in the matter of pro
duction should be sent out at the 
sweet will of ar> employer because he 
is not able to make profits?

I think the time has now come when 
the trend that we are seeing in such 
Bills is a very healthy trend in the 
interests of the country and so I would 
urge upon the House to accept the 
dause as it has emerged from the 
Select Committee.
Shri K. C. Sodhia: I have got my 
amendment to clause 13.
Mr. Deputy-Speaker: I thought the 
non. Member had already explained 
his position while moving the amend
ment. Very well. Let him be short 
and sweet. W
Shri K. C. Sodhia: I will be very 

short.
.My first amendment is that the pro
viso to sub-section (2) of the propos
ed new section 18A be dropped.  It 
speaks about the notified order. It 
does not say that the notified order 
will be issued every now and then. 
The notifî order is to be issued once.
I do not Know how the Government 
are going to see whether a particular 
industry will require only five years 
or a longer period than that.  By a 
notified order they have said that the 
industry will be taken over only for 
five years. If they find that they can
not put things in order within those 
five years, there will be necessity for 
a second notified order. There is no 
provision for a second notified order 
m the section and therefore the second 
notified order cannot be issued. The 
notified order can be issued only once. 
How are the Government going to 
see whether in the case of a parti
cular industry they will require more 
than five years and in other cases 
they will require only five  years? 
Thus there is a practical difficulty in 
the issue of a notified order or in its 
renewal. Therefore my submission is 
that this proviso which has come out 
of the labours of the Select Commit
tee and was not in the original Bill 
should be deleted because it is un
workable.

My second amendment is this.  In 
Chapter in*B in the proposed new
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• such period not exceeding five years 
as may be specified, and he asks what 
is to happen if it is for a shorter 
period, very possibly if the legal ad
vice is that the notified order is for a 
shorter period, Government will issue 
the order for five years and then re
voke it under the provisions of this 
amending Bill. Or alternatively, even 
if we issue it for two years, the pro
viso gives Government the power to 
renew the notification from time to 
time. I think it is a lacuna which 
the Select Committee very rightly 
, pointed out to Government.  With 
regard to the point that all that the 
Government have to do is only to look 
after these industries for a period of 
five years and that after five years 
everything will be all right, it may be 
that even after five years Govern
ment’s care might be needed in the 
case of certain industries. Undoubt
edly  we are dealing with  a hypo
thetical problem. But in a Bill like 
this most of these problems are hypo
thetical. If industries are well manag
ed, none of these provisions would be 
invoked but I cannot agree to resto
ration of the position to what it stood 
before the matter was referred to the 
Select Committee in view of the very 
considered opinion of the Select Com
mittee which I believe has a lot of 
force and which I feel is bound to be 
, supported.
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section 18G there is a provision for 
controlling the prices of purchase and 
sale.  Clause (c) of suD-section (2) 
of the proposed new section 18G says: 
“for prohibitinc the withholding from 
sale of any sucn article or class there
of ordinarily kept for sale”.  What 
Justification is there for them to with
hold the sale or purchase of things at 
the prices which Government have 
notified under clause (a). They have 
section? These people just purchase 
and sell things at the prices which are 
notified under clause (a). They have 
no justification whatever to withhold 
or order the withholding of sale or 
purchase .of any article. It is an ab
surd and illogical proposition, and ac
cordingly my amendment is that this 
clause (c) of sub-section (2) of the 
proposed new section 18G should be 
deleted.

These are the two amendments un
der clause 13. I submit that they are 
very logical and reasonable and should 
therefore be accepted by Govern
ment.

Shri Bhagwat  Jha (Pumea cum 
Santal Parganas): Most illogical.

Shri K. C. Sodhia;  If the House 
feels they are illogical, then I have 
nothing to say.

Shri T. T. Kriirimafliacharl; Un
fortunately, I am" not in the happy
position of being able to accept tne 
amendment moved by Mr. Sodhia as , 
I did in the first instance, because I 
think the two things' do not really 
have any relation, in clause 6 which 
related to new section lOA the idea 
was that Government should have 
power to revoke registration civen if 
registration has been obtainea under 
false pretences. In a matter like that, 
well, opportunity can be given to the 
party concerned to be heard. That 
is why I accepted the amendment of 
the hon. Member Mr. Sodhia, be
cause nothinjg will be lost by giving 
an opportunity and it was also our 
intention that rules must be made to 
give an opportunity to such persons 
to explain their conduct and also to 
disprove any suspicion that Govern
ment might have that licences might 
have been obtained under false pre
tences. ‘ There, what I intended to 
provide by rules the hon. Member 
wanted me to put into the body of 
the statute, and I had no objection.

But in regard to the point that he 
has raised here, namely that the pro
viso to sub-section (2) of the proposed 
new section 18A should be dropped, 
this has been considered at  great 
length by the Select Committee. Of 
course what he says is that the ori
ginal sub-clause (2) provides that a • 
notified order shall nave effect for

The other amendment of Mr. Sodhia 
is to clause 13 of the proposed new 
section 18A that before taking over, 
the Government should consider the 
representations made. The point real
ly is, my hon. friend looks at it purely 
from a very narrow and legal point. 
His legalistic mind undoubtedly is 
offended by any kind of control, any 
kind of decision by Government with
out the matter being made capable of 
adjudication in a court of law. Here 
is a position in which we envisage 
that where we will have an investiga- , 
tion, we find that the results of that 
Investigation reveal that quick action 
is necessary, directions cannot be 
given, no time could b<̂ lost in exa
mining the matter by the Central Ad
visory Coimcil. Under such circum
stances, Government invokes the pro
visions of section 18A. Under these 
circumstances there is no point in 
putting a further hitch and say after 
considering representations received, 
“well, if we consider the representa
tions, probably the time lost therejay 
might ruin that particular industrial 
unit”. I am saying almost from the 
beginning that, clause 13, whatever it 
contains, ISA to 18G are the real es
sence in tiiis amending Bill and I 
have been in my initial speech, in my 
reply on the Select Committee motion,. 
in my speech yesterday morning and 
thereafter, labouring this point. My *
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[Shri T. T. Krishnamachari]
‘ hon. friend, Mr. Sodhia, would not 
understand it.  I am afraid I must 
confess only to my inability to ex
press myself very clearly at any rate 
to be understood by Mr. Sodhia. Mr. 
Somani raised some points to which 
my hon. friend, Mr. Knandubhai Desai 
has given a very effective reply. Mr. 
Somani is again persisting in a posi
tion which he took in his minute of 
dissent. That also deals with the 
amendment moved by my hon, friend 
Mr. Bansal. Somehow or other some 
kind of hitches must be created so 
that Governmnet cannot act quickly. 
That is the basis of these amendments. 
What I am saying is, if you create a 
hitch at a time when I have to act 
quickly, well, you are practically nul
lifying the provisions of this amend
ing Bill and I have said repeatedly, 
and I do not consider it is worthwhile 
repeating what I said, that it is only 
in the case of an emergency that the 
provisions contained in the amending 
Bill would be invoked and not in the 
ordinary course. Therefore what is 
the use of saying, “Well, you declare 
it is an emergency, you can do it. 
please put it in and say it is an emer
gency*’. As I said yesterday, I am 
not a free agent, the Ministry is bound 
to this House, hon. Members have got 
remedies against which I cannot es
cape and the remedies can be utilised 
in the proper time. I have got to 
prove that every occasion is an emer
gency where these powers are invoked.

 ̂Then, Mr. Gurupadaswamy's amend
ments more or less, may I say with 
due deference to his good intentions, 
have been borrowed largely from the 
idea put forward by my hon. friend, 
T)r. Mookerjee. He said the Govern
ment should consider some kind of 
Board of Management for such indus
tries.  I said “yes”.  My mind has
b̂een running in that direction itself.
. Supposing we do take a number of 
industries. Then the problem becomes 
a pressing one that we should have 
some kind of a Board of Management, 
But then he has taken that idea, that 
form, clothed it and put on a pugree 
to it and all kinds of things. Now 
he says, “you accept it, this is my 
idea”.  The  circumstances  which 
should necessitate my accepting  an 
amendment of this nature are that 
there must be a number of industries 
which would ultimately be managed 
in such a manner that they will invoke 
the provisions under section 18A. 
Then Government will have to act, 
take them over, then fight, for they 
have not got the personnel to manage 
them in the normal way. then create 
a Board of Management—all these 
factors will have to operate before I 
-could even entertain a proposition.

f By creating a Board of  Manage
ment, you have to pay the officers
Rs. 2.000, you have to find office estab
lishment  for them,  typists, PAs, 
equipment and all that in the hope 
that industries will be ‘mismanaged'. 
These ̂re all factors which have to 
be considered from an administrative 
point of view but my hon, friend 
would want me to accept that propo
sition.
11 A.M.

• The other point is you should not 
hand it over to the managing agency 
firm, and that lipks up with the pro

f
 sition that Mr. Basu put forward, 
am not to defend managing agents 
or to condemn them. My non. friend* 
Mr. Khandubhai Desai very rightly 
pointed out that the proper place 
where criticism in regard to manag
ing agents can be made is ivhen that 
amending Bill in respect of the Com
pany Law is before the House and I 
nope it will be before the House be
fore long. At that time, this point 
can be raised. If there is going to be 
no good management. I shall not have 
the managing agency used but if. on 
the other nand—there are  good 
managing agents and bad managing 
agents—I  come  across  a  good 
managing agent, I do not see any 
reason why I should not make use of 
him. After all, all managing agents 
are not bad. All Members of Parlia
ment are not bad, all Members are not
• good.

Shrl NapaUar (Mayuram): Prima
facie all Members are good.

Shri T. Krishnamachari: All
Members are good until you prove 
that some are bad.  Every man is 
supposed to be honest. We are all 
good unless t̂e provie that some are 
bad. Look at these managing agents 
in the same way.  If a managing 
agent is bad because of his act, I have 
to invoke the provisions of section 
18A. I must say in fairness that there 
are some managing agents in  this 
country still who are operating com
panies which are under their charge 
m a very objective manner.  I do 
not want to name them because that 
will be importing invidious distinc
tion and I certainly, in a very specia
lised field, make use of them. I do 
not want my hands to be fettered so 
that in a very specialised field, where 
I have not got anybody else. I can
not make use of a good managing 
agent who knows the job. Therefore 
I am afraid these ideas of putting res
trictions, as I said yesterday, defeat 
the purpose. If I cannot use of a 
particular managing agent for a parti
cular purpose, 1 win probably not
• take over the industry.
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» method that we have to choose may be 
something else: not this  particular 
Act. If this Act can be used and the 
people can be told that we will in
voke the provisions of this Act and 
you will nave to manage properly, 
we will certainly do so.  Otherwise, 
I will have to choose some  other 
method. But. i do not think this will 
fit in with the cases that he has in 
mind.

I think I have dealt with all the 
speeches made on the several amend
ments barring my own amendments.

Shri K. C. Sodhla: There is one 
amendment regarding part (c) of sub
section (2) of section 18G.  What 
about that? Nothing has been said.

Shri K. K. Basu: What about hand
ing over to shareholders?

Shri T. T. Krishnamachari:  The
clause says “for prohibiting the with
holding from sale of any such article 
or class thereof  My hon. friend
wants that Government should not 
do it: is it? I am afraid, it forms an 
integral part of the whole  clause. 
There is nothing to be said about il

This question of shareholders is 
coming up like King Charles' head. 
The point is, we must be free to do 
what is most proper at that  time. 
Very possibly, that is one of the 
methods to do.  The managing agent 
may not be available.  The term 
‘owner’ has been sufficiently elasti
cally described. It may be that we 
will have to call for a shareholders 
meeting and hand it back to them.
It may not always be the case that 
the managing agent or the director 
will be available. But, that does not 
mean that I should tie myself up to 
do the one thing that my hon. friend 
thinks is the wisest thing. I agree he 
is wise; but I do not thmk that he is 
that much wise to anticipate  that 
which is going to happen five years 
hence. I am afraid I cannot accept ̂ 
the amendment.

Mr. Deputy>Speaker: I shall first 
put the Government amendments and 
then the other amendments.

The question is:

In clause 13, for clause (d) of sub
section (2) of the proposed new sec
tion 18G, substitute:

“(d) for requiring any person 
manufacturing, producing or hold
ing in stock any such article or 
class thereof to sell the whole or 
part of the articles so manufac
tured or produced during a speci
fied period or to sell the whole 
' or a part of the articles so held
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’  That takes me to the point raised by 
my friend Pandit Mukat Behari Lai 
‘ Bhargava from Ajmer.  I know he 
has some local problems in mind. I 

 ̂ do not want to deal with them be- 
xiause I have heard there are  two 
sides to that problem but I would 
again mention here that there is no 
point in the Government going on 
taking over a number of useless de
crepit old ducks and say, “Well, ISA 
is not working, they have to be dealt 
with in a different angle”. In the 
case of these lame ducks which can 
not be run, we  must probably ask 
some Reconstruction Corporation to 
have their capital written down. We 
must acquire powers under the Com
panies Act for this purpose.

An Hon. Member: They are so badly 
managed.

Shri T. T. Krishnamachari:  They
are so badly managed that capital has 
got to be written down so that we 
■can pump in a little capital. Canni
balise them; it can be done. For 25,000 
spindles,  11,000 spindles may be 
given; and destroy the rest. If you 
cannot employ 1,500 persons, employ 
at least 800.  These are problems 
which have to be looked after from 
each industry’s point of view. I can
not merely say what Pandit Mukat 
Behari Lai Bhargava has said. If we 
do not use the provisions of this Act 
to the four textile units that exist in 
Ajmer, well, I can as well not pass it 
These are all speaking in absolute 
terms which I may not acĉt as being 
relevant.  We can never speak of 
industrial units in absolute terms. It 
may be that you can apply, you can
not apply. There may be other legal 
difficulties. Even the structural diffl- 
culties we can never forget.  There 
is a mill in Madras called  Choolai 
Mills. That remains closed for pro
bably ten or eleven years.
•
An Hon. Member: 35 years.

Shri T. T. Krishnamachari:  It is .
closed for ten years. I know a little 
more about it than my hon. friend.
It cannot be reopened because machi
nery is completely old. In this case 
I cannot very usefully use section 18A. 
Other conditions being equal. If an 
industrial unit is good, it  can  be 
managed. If it is not managed welL 
production will suffer and section ISA 
will be invoked. Otherwise, it is not 
my intention to saddle the Govern
ment with all kinds of decrepit, old. 
lame ducks and say ultimately that 
this particular Act has failed. There
fore, I sympathise with the difficulties 
that my non. friend Pandit Mukat 
Bihari Lai Bhargava feels in regard 
to the position in Ajmer for which we 
have to do something. We cannot alto
gether ignore the position. But, the
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[Mr. Deputy-Speaker]
in stock to such person or class 
of persons and in such circum
stances as may be specified in the 
orders

The motion was adopted.

Mr. Deputy-Speaker: The question 
is:

In clause 13 in sub-section (3) of 
the proposed new section 18G,—

(i) for “the whole or a speci
fied part of the stock of any arti
cle or class thereof’' substitute 
“any article*’; and

(ii) in clause (a), after “can” 
insert “consistently with the con
trolled price, if any ”

The motion was adopted.

Shri Bansal:  Before you put the
other amendments, I beg leave of the 
House to withdraw my amendment.

The amendment was, by leave, with
drawn.

Shri K. C. Sodhia: There is a say
ing that you said 101 things and I 
accepted nothing. If that is the atti
tude, well, I think it is no use putting 
forth piy amendments to the vote of 
the House.

Mr. Deputy-Speaker: All right. A 
proper motion has not been made for 
withdrawing the amendments. I will 
put them to the House.

Shri K. C. Sodhia: 1 withdraw.

Mr. Deputy-Speaker: Has the hon. 
Member the leave of the House to 
withdraw his amendments?

'  Some Hon. Members: Yes.

Shri K. K. Basu: No, no. We op
pose that.
Mr. Deputy-Speaker:  I am sorry,
the hon. Member has not got the 
leave of the House to withdraw. Even 
if one hon* Member opposes, I will 
have to put them to the House. I now 
put to the House all the other amend
ments moved by the hon. Members.
The question is:
In clause 13, in sub-section (1) of 
the proposed new section ISA. before 
•‘the Central  Government”  insert 
“after considering any representation 
made”. ‘
,  The motion was negatived,
Mr. Peputy-Speaker: The question 
is:
In clause 13, in the proposed new 
section 18A, omit the proviso to sub- 
sectioh (2).
•  The motion was negatived.

Mr. Deputy-Speaker: The question 
is: '

In clause 13, in the proposed new 
section 18G, omit part (c) of sub
section (2).

'  The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In clause 13, omit the Explmatiort 
to proposed new section 18A.

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In clause 13, before the proposed 
new section 18A, insert:

“18A. There shall be a Central 
Management Board' consisting of 
a Chairman and eleven members 
appointed by the Central Govern
ment of whom two shall be repre
sentatives of organised labour and 
not less than two shall be eco
nomists.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In clause 13, in sub-section (1) of 
ttie proposed new section 18A, for 
“any person or, body of persons” sub
stitute  “the Central  Management 
Board”.

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In clause 13, in sub-section (1) of 
the proposed new section 18A, omit 
“the whole or any part of” wherever 
it occurs.  ,

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In clause 13, omit Explanation to 
proposed new section 18A.

The motion was negatived.
Mr. Deputy-Speaker: The question 
k:
In clause 13, omit clause (c) of 
sub-section (1) of the proposed new 
section 18B.

The motion was negatived.
Mr. Deputy-Speaker: The question 
is:
In clause 13. to the proposed new 
section 18F—add:
“Provided that when the indus
trial undertaking which is taken



5835 Industries  5 MAY 1953 (Development and Regula- 5836
. tion) Amendment Bill

control or possession of is a com
pany incorporated  under  the 
Indian Companies Act (Act III of 
1913), the possession thereof shall 
be handed over to the sharehold
ers or their nominees in a manner 
to be determined by the share
holders in a special general meet
ing convened for the purpose/*

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clau$e 13, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 13, as amended, was added to 
the Bill.

Clauses 14 to 17 were added to the 
, Bill.'

Clause 18.—(Amendment of section 
30)

Shrl K. K. Basu: My amendment is 
very short and simple. As can  be 
seen from all the speeches made in 
the different sections of the House, 
the only apprehension is about the 
working of the Act. They feel that 
the Gk)vemment might overstep the 
limits which they may have in mind. 
The only thing I have suggested is, 
as in ihe case of extansions where 
specific provision has'been made that 
all notincations should be laid on the 
Table of the House, all notifications 
under this particular legislation should 
be placed on the Table of the House. 
This will give an opportunity to the 
House, if it so chooses, to discuss this 
matter. That is the only point. I beg 
to move:

In clause 18, add the following sub
clause (2):

“(2) In section 30 of the princi
pal Act, after sub-section (4) the 
lollowing new  sub-section . (5) 
shall be inserted:

*(5)  All notifications  made 
hereunder be placed on the Table 
of the House as soon as may be.' ”

Shrl T. T. Krlshnamachari: I can
certainly give an assurance that as 
far as possible all notifications that 
we issue will be placed on the Table 
of the House. But, this amendment 
do3s not fit in with the section. Sec
tion 30 provides for  rule  making 
powers and there is provision in sub
clause (4) that all rules made under 
this section shall be laid  before 
Parliament. But, I cannot see how a 
clause of this nature can be fitted into 
the Act in the rule-making powers, 
under the original sections of the Act* 
I can give an assurance  generally
143 P.S.D.

tliat any action that I take in this 
regard, I shall certainly inform the 
House, but without any statutory obli
gation therefor.  It can always be 
done; I can always keep the House 
informed. I would ask the Ministry 
to make a note of it that we should 
inform the House of every notifica
tion that we issue. But» I do not think 
I can accept this amendment because 
it is not germane to section 30 of 
the original Act.

Shrl K. K. Basu: In view of the 
assurance, I do not press my amend
ment.

Miff Deputy-Speaker:  I have not
formally placed the amendment before 
the House. I shall put the clause to 
the House. The question is:

*That clause 18 stand part of
the Bill.**

The motion was adopted.

Clause 18 was added to the Bill.

Clause 19.—(Amendment of First Sche
dule)

Dr.  Jatav-vlr  (Bharatpur-Sawai 
Madhopur—̂Reserved—Sch.  Castes):
I beg to move:

In clause 19, in'part (a) (viii), in 
item “(25)” add at the end, “inciuding 
shoes*'.

Shrl' K. K. Basu: I beg to move:

In clause 19, in part (a) (xi), after 
item “42”, add the following  new 
items:  *

“(43) Shellac and its produce.
(44) Mica and its produce.
(45) Tea.
(46) Coir industry.
(47) Matches.
(48) Tobacco including cigaret
tes,
(49) Oil refinery and its, pro

duce including petroleum.”

Mr. Deputy-Speaker: Amendments 
moved: ^

(i) In clause 19, in part (a) (A>, 
in item “(25)” acid at the end, in
cluding shoes.”

(ii) In clause 19, in part (a) (xi),
after item »“42”, add the  following 
new items: .

“(43) Shellac and ite produce.
(44) Mica and its produce.
(45) Tea.
(46) Coir industry.
(47) Matches.
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(48) Tobacco including cigaret
tes.
(49) Oil refinery and its pro

duce including petroleum/*

Both the Clause as well as  the 
amendments are now open for dis
cussion.  ^

tio 3fr

JTTT ?rMr fWrw % 3?it

spft 7T T f^  3ft M iw

 ̂  ii VK 3n̂  ̂ f̂hr

11 3nr ̂   ̂  ant̂  ̂  ̂ »r % 

if  i rft *w fw   ^ 

afrar t >   ̂    ̂  ^

f  ^

?JW j  ̂ ’ft

 ̂   t ̂  IT? *r w r ^ % w

 ̂5?5rfir ̂  fsRTO ̂ I

4  ̂ 3rr̂   ̂   *Tra®i  # 

TO5JTOT <TT  ’TTRT   ̂  'sft 

n̂rsT «Pt  feiT ̂rrtr ? ̂

TT̂  % arrt >̂<t?

«nf ̂r  jrfH  rTT ̂ >r̂

 ̂I  'sfr  ^fT sr%W îTOT % wv̂ 
3fT5IT ̂ ff ̂   #anx »TTW

*̂*1̂  3TRTT ̂

«̂RT ftiM «Ft ■?FJT  t • if ̂TPPftir
i?r «PP5HT ji ftf 

OT  ̂aftt ffp̂   aft  n̂m

npJTHW ̂ rar ̂ TT ̂

 ̂  ̂ ft*  ̂

 ̂an?rr ̂ ̂ft fiRi vhiy

 ̂  vror vt TOtw % ̂  # w(̂< 

t(  ̂ ̂*in  f̂t arftw

w»TT%irt;i

Slirl T. T. KrinhnainafihTl; If my
hon. friend will permit me to inter

rupt, I am told by my legal advisers 
that leather goods include shoes.

Shrl K. EL Baou: He emphasises on 
‘shoei’.

- tto wwAr: A: 5̂*prre

n̂ig  ̂5rrfv5T

TT  t I  ^  I ft?

"  ̂ 'ir...........

9'irBTO n̂tw:  t̂?̂  ^

ftr ?i;ir ̂ 3IT arr̂ 11 •

tTo ureiwtr : Jfft JT? 5n1̂ t 

?fr am  ̂ift  5ftf3R, t ̂nmcTT 

g ftf ̂  ̂   îrrĝFE ̂  FTtvrC 

I
Mr. Deputy-Speaker: What he says 
is that shoes are already included in 
.‘leather goods*.
Shri K. K. Basu:  He emphasises
‘shoes?.

tro inwwiT :

 ̂I   ̂  ̂% ̂ dl  ^

f̂t? firrr ̂srnr vfffv ̂  ̂  ̂rnr 

3rnrv̂ 

11

TTiwm   ̂̂  ̂  t *

S4iri Nambiar: Even then, he Wants 
to include it,

Mr. Deputy‘Speaker: It is already
included. Are the workers also to be 
included in this Bill?

Shrl Nambiar: That is only for
emphasis. ,

»To WCTlftT : A 8ITT̂ 5WHT

wT̂̂iT j ft> arnr  ̂

arnrtr 5nn: # aftr  jtir ^

^ ̂   Jfp’ 5JTW 5t5TT «TT, 3fir 

3rmr’T<RH ̂ ?̂snr 

aft# ̂  JifirfipT 5R̂ «T ̂  smr 
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fv ̂T*  ŴT3> ftf

«FT WT  t 3Tk  ̂  ' ̂n’TT

3T<fTtT>fwt I

WorST  rft  JJ?

r̂r?cTT f ftr R̂?t

ipt ST #3tt 3rrir 3ftT g w   ^

 ̂ fr̂rr irnr ?nf̂ ̂  ̂

arniTCt 5V «frd? i l-sft <llgp|w 
 ̂ fVf«r?!T ̂ V r̂df

STRfWlf vr ̂?TT %  I T??f

’ ftps %  9TR̂ 3Ĵ?IT 0(1 <
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Shri K. K. Basu: Mr.  Dcputy-
Speaker, the Bill has been brought for- ̂ 
ward for the regulation and control of 
certain  important industries  in the 
private sector, but if we analyse the list 
of industries that have been included 
in the Schedule, we find that there are 
still many vital and important mdus- 
tries that have been left out.  That 
means, Government cannot regulate 
or control them. The other day I sug
gested that some  more  additions 
should be made to the Schedule, so 
that if the necessity arises Govern
ment can take over those industries 
also, in the interests of overall indus
trialisation. The hon. Minister stat
ed during the consideration stage that 
Government were going to have a 
separate Tea Bill, out after going 
through the Tea Bill, I must confess 
that it does not contain enough pow
ers, Under the Tea Bill Government 
do not have the powers which they 
have under the present Bill. I know 
that the hon. Minister himself stated, 
while speaking the other day, that the 
tea industry which had seen prosper
ity for twenty and more years col
lapsed when some sort of crisis arose. 
In view of that, we feel that Govern
ment should take powers to regulate 
and control this industry, so that in 
the days of prosperity when huge pro
fits are made, Government can see 
how those profits and earnings are 
properly utilised.

Similarly, in the case of shellac, 
we have seen that when the export 
trade was looking up some two or 
three years ago and the industry was 
prosperous, the industry made good 
profits. But all of a sudden, there If 
a depression in the  international 
market and the industry has collaps
ed like a pack of cards. There is no 
other avenue for the utilisation of its 
products. As a result, a large num
ber of people numbering more than 
20,000 have had to be retrenched and 
thrown out of employment.
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[Pandit Thakur Das Bhargava in the 
Chair]

Unfortunately, the entire  export 
trade is even today dominated  by 
European interests and they mop up 
the profits that are earned by these 
industries during prosperous times. 
My simple point ib that I want to in
clude shellac, mica, coir and matches 
in the Schedule.

Regarding matches, foreign inter
ests have established companies in



5845 Industries 5 MAY 1953 {Development and Regula
tion) Amendment Bill

- 5844

India and they go about calling them
selves “So and So (India) Ltd." They 
take full advantage of the tariff con
cessions that are meant for the deve- 
*lopment of our national  industry. 
Several times during Question Hour, 
it has been made clear in what way 
WIMCO and others are behaving, 
which ultimately results in throw- 
^ out of existence our own national 
industry {in this particular branch.

About tobacco, my hon. friend Mr. 
Alva pointed out that there is only 
one cigarette industry which can be 
called a national industry, and even 
that is being thrown out by competi
tion from foreijzn concerns like Im
perial Tobacco Co.

The last and the most important 
industry is oil. We have practically 
no voice in the oil refineries which 
have been established. There are to
day three  international  concerns 
which are being permitted by our 
Government to establish oil refineries, 
so that they n>ay control the  oil 
market. We have not seen the full 
text of the agreements, but one thing 
is certain, that a guarantee has been 
given to them that for twenty years 
there would not be any nationalisa
tion, and they have been kept clean 
out of the operation of the Industries 
(Development and Regulation) Act. 
Oil industry is vital from both the 
industrial standpoint and the security 
standpoint. Why should it be left out 
of the purview of this Act, especially 
when these concerns are practically 
owned and controlled by  American 
and British agents? Though we have 
some shares m these concerns,  we 
have no controlling voice in the ad
ministration of these refineries.  If 
Government want to regulate and con
trol industries in the private sector 
and reach the targets laid down in the 
Five Year Plan, it is of vital impor
tance that these concerns should not 
be left out and removed from the pur
view of this Act. I want to enter a 
caveat against the Government as to 
why they have deliberately left out 
these industries. If we want to en
force the spirit of this legislation and 
make its working effective, it is abso
lutely necessary that we should have 
powers to control and regulate indus
tries of this type.

It is obvious that this Bill is not in
tended for nationalisation, and we ac
cept that proposition.  But if you 
want to regulate, and control indus
tries in the private sector in the in
terests of the nation, you must take 
powers to control all the vital indus
tries which are owned by  private 
enterprise. Unless you do that, you 
cannot fulfil ̂e prôamme laid down

[Shri K. K. Basu]
for the private sector in the  Five 
Year Plan. I would therefore urge 
upon Government to  accept  the 
amendments that we have suggested 
to ê Schedule.  Onlv if necessity 
arises. Government will take action. 
So, there is no harm if the Schedule 
is expanded to bring into the scope of 
this Act all the vital and important 
industries. Let the Schedule be com
prehensive.  The hon. Minister has 
expressed great zeal in his speeches 
for the industrial development, main
tenance and preservation of national 
industries.  I do hope that he will 
accept the amendments in the spirit 
in which they have been tabled.

Shri Bansal: I did not want  to 
intervene at this stage, but iust for 
the information of the hon. Member 
who has spoken before me, I would 
like to state that most of the com
modities which he wants to include 
in the Schedule are already being 
controlled by separate statutes. For 
instance, shellac is dealt with by a 
Shellac Board set up under the Shel
lac Act, There is a Mica Board for 
mica.  Of course, there is no Mica 
Act, but the Mica Board is there and 
Government control the mica indus
try effectively through it. Then there 
is the Tea Board. As you know, the 
Tea Board Bill is going to be amend
ed. The amending Bill is already be
fore the House.  Under all these 
various Acts Government already pos
sess powers which are far wider than 
those now envisaged under this Act. 
(Shri K. K, Basu: No, no.) In view 
of this, I do not see any reason why 
these various articles should now be 
included in the Schedule. There is 
a Tobacco Board also. An assurance 
has been given by the hon. Minister 
that a Board for the coir industry 
would be set up.

The only commodity that is not 
covered by any Act is matches. I do 
not think that it is important enough 
to be included in the Schedule from 
developmental point of view, but if the 
hon. Minister thinks that this indus
try also must be controlled, I will 
support any amendment that may be 
moved.

As regards oil refineries and their 
products, as the hon. Member him
self said, there are only three foreign 
concerns which have been establish
ed here.

Shri T. T. Krlshnamachari: Item
6 covers that industry.

Shri Bansal: As the hon. Minister 
has Just now pointed out, item 6 
covers that industry, but even if it was 
not covered, this industry, we should 
remember, is being regulated hy
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separate agreements which have been 
entered into by the Government of 
India with these companies, and these 
companies are bound to act  under 
those agreements. And, after all. Gov
ernment themselves are a partner in 
those companies, and therefore, I do 
not appreciate the force of the argu
ment of the hon. Member when ne 
says that this industry will remain 
without control if it is not included in 
the Schedule.

 ̂Shrt Venkataraman (Tanjore):  I
rise to support my hon. friend Mr. 
Basu so far as it relates to Tea.

Shri Nambiar: The first of its kind.

Shri Venkataraman: It may be it is
the first time when you are reason
able.

When the 'first Industries (Control 
and Regulation) Bill was introduced 
in this House, the Schedule included 
Tea industry as one of the items to 
be controlled, and the Select Com
mittee which sat on that Bill carefully 
considered the Schedule, and then 
thev agreed that Tea should continue 
to be among the industries controlled. 
It was then called the Control BilL 
After some time, it was re-committed 
to the new Select Committee,  and 
even when that was done, Govern
ment did not propose any amendment 
deleting Tea and * other  plantation 
products from the Schedule. Some
how when the matter was under -dis
cussion in the second Select Commit
tee, suddenly wisdom dawned on 
some people and they wanted to ex
clude one of the most important in
dustries in this country, viz., the Tea 
industry. When I took up this point 
in the Select Committee, where I 
wrote a Minute of Dissent, and alsô 
subsequently in the House, it was ( 
said tnat a new Bill would be intro-( 
duced which would control and regu- ! 
late the Tea industry as well as other > 
plantation products.  We have seen ‘ 
the sample of the Bill which has been 
introduced. Originally, the idea was 
that the most important clauses, viz., 
15, 16 and 17—those relating to in
vestigation, giving directions and also 
taking over control of the particular 
undertaking—should be made appli
cable to' the Tea industry. Sir, you 
are well aware of the importance of 
this industry. It is the largest dollar 
earner. It employs about a million 
people. We produce about one half 
of the total quantity of the world's 
tea production. In spite of all these 
things, I do not see why this industry 
should »be kept out of the Industries 
(Development  and  Regulation) 
Amendment Bill.  If things like 
Vanaspati and toilet soaps or veee- 
table oils could be brought under this 
Bill, there is absolutely no reason why

Tea and other plantation  products 
should be excluded.

Now, let me examine how far the 
new Bill really carries put the inten
tions of the Industries (Development 
and R̂ulation) Amendment Bill so 
far as Tea is concerned. Apart from 
clause 30 in the Tea Bill which gives 
power to Government to control the 
price.........
Mr. Chairman: Is the hon. Member 

talking on the Tea Bill?
Shri Venkataraman: 1 am saying
that the Tea Bill does not carry out 
the intentions of the Industries (Deve
lopment and Regulation) Amendment 
BDl, and therefore, I am suggesting 
that the Tea industry should oe in
cluded in the Schedule to the Indus
tries  (Development and Regulation) 
Amendment Bill. And in doing sc, 
I am trying to persuade the House 
that the new Tea Bill which has been 
introduced does not contain any of 
the other clauses which are relevant 
or which are very  necessary  and 
urgent in the interests of the d,evelop- 
ment of the Tea industry itself.
There is no power of  inspection; 
there is no power to give any direc
tions under the new Tea Bill, nor is 
there any power to take over control. 
These, I consider, are the very im
portant and essential purposes for 
^̂icih the Industries (Development 
and Regulation) Amendment Bill is 
brought before this House. Why there 
should be such a partial treatment in 
favour of the plantation industry is 
a thing which passes the comprehen
sion of many of us. It is said that 
there are two other Acts—the Central 
Tea Board Act and the  Licensing 
Act—and therefore that stood in the 
way of the industry being included 
in the Schedule. Today, you  have 
brought a Bill in which you have not 
brought any of the important clauses 
of the Industries (Development and 
Regulation) Amendment Bill at all. 
On the other hand, it looks as if......
Shri N. M. Lingam (Coimbatore): 
On a point of order, Sir. Is the hon. 
Member speaking on the Tea Bill or 
the Industries (l5evelopment and Re
gulation) Amendment Bill?
Mr. Chairman: It is quite clear that 
he is speaking on the Industries 
(Development  and  Regulation) 
Amendment Bill. He is pointing out 
that in the Tea Bill the relations 
and provisions which are to be found 
in this Bill are not to be found. It it 
absolutely relevant

Shri N. M. Lingam: Will not the
proper occasion to discuss the point 
be when the Tea Bill is taken up?

Mr. Cliairman: This is the proper 
occasion, when a Bill of a compre
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hensive nature regulating Industries 
is taken up, when this  amendment 
can be made.

Shri  Venkataraman:  My  hon.
friends need not be anxious.  I will 
certainly -Bpeak on the Tea Bill -and 
say that these regulations should be 
,extended to that also.

ShTi T. T. Krishnamachari:
not reserve it for that?

Why

Tlie Deputy Minister of  Defence 
(Sardar Majithia): Reservation is not 
;good.

Shri K. K. Basil: Do not be inter
rupted by the Ministers. .

Shri Venlcataraman: Instead of in
corporating these regulations in the 
Tea Bill, the proper thing for the Gov
ernment is to mclude Tea itself in 
the Schedule to the Industries (Deve
lopment and Regulation) Amendment 
Bill. From time to time, the Indus
tries (Development and Regulation) 
Bill is being amended in the light of 
various experiences gained with a 
view effectually to control the several 
industries. Well, if that has got to 
be done in respect of soap and vege
table oil, and if Tea is excluded from 
this Industries (Development and Re
gulation) Amendment Bill and a se
parate Tea Bill is introduced, every 
amendment that is in future sought 
to be made to the Industries (Deve
lopment and Regulation) Amendment 
Bill will have again to be brought to 
the Tea Bill. After all, the matters 
which are peculiar to Tea can be dis
posed of by a separate Bill relating to 
licensing, i.c., to carry out the inten
tions ot the International Tea Agree
ment, and except for this  is
nothing of much difference between 
Tea and the other industries sought 
to be now regulated. I think it is 
much better for the Government to 
include Tea in the Industries (Deve
lopment and Regulation) Amendment 
Bill, rather than try to  introduce 
some of these clauses into the other 
Bill, if only because it will avoid in 
future subsequent amendments being 
made to the Tea Bill on every occas
ion in ôder to bring it in line with 
the Industries (Development and Re
gulation) Amendment Bill.
j On the last occasion when I made 
*me same point in this Houŝ the hon. 
Minister tnen in charge of Commerce

f
 id Industry promisea that in the new 
>a Bill all these clauses would be 
troduced. There has been a breach 
of faith so far as that is concerned. 
The clauses have not been introduced. 
I want to remind this House—I will 
certainly do so when the other oc
casion comes—that s6 far as the Tea 
industry is concerned, it is as easy, as 
caoable of regulation, as any other

industry. And we have not been told 
now what exactly is the reason why 
the clauses in the Industries (Deve
lopment and Regulation) Amendment 
Bill have not been introduced in the 
Tea Bill. My submission to this House 
and to this Government is that so far 
as 'the Industries (Development and 
Regulation) Amendment Bill seeks to 
be an omnibus legislation trying to 
control several industries at the sanie 
time, it would be far better for the 
Gover;iment to include all those induî 
tries which they seek to control in one 
Bill rather than have separate Bills, 
and then wĥn the separate Bills are 
taken up, to turn round and  say, 
“This cannot be done, that cannot be 
done'*, or “this is not controlled by 
the Industries (Development and Re
gulation) Act, and therefore, it is not 
applicable to the Tea or some other 
Act”. Therefore, I urge very strongly 
upon the Government to reconsider 
their view and see their way to ac
cept not merely Tea, but, if possible, 
coffee and rubber, the main planta
tion products.

Shri T. T. Krishnamachari: I am
afraid I am not in a position to ac
cept any of the amendments moved.

I think, in regard to Mr.  Basu's 
amendment, item No. 6 covers  the 
last item in what he has put in. It 
probably merely  shows  that the 
Amendment has bpen rather hastily 
framed without any scrutiny of the 
existing provisions of the Act, and he 
surely does not want me to flatter him 
by imitating his method of hastily in
corporating in the Schedule various 
subjects about which  Government 
have not exercised any thought or 
made any investigation, I must refuse 
tj accept a position of that nature.

In regard to the amendment moved 
by Dr. Jatav-Vir, as I said in inter
rupting him, leather goods also in
clude shoes, and therefore the amend
ment is not necessary.  The other 
matters that he - mentioned are  not 
exactly relevant to the amendment 
before the House. Even if shoes is 
an item there, whether  specifically 
mentioned or not, the scope of this 
measure is limited. We have heard 
an hon. Member here objecting to the 
omission of clause 4. it  definitely 
indicates that the House wants limi
tations in regard to the interference 
in these industries by this Bill, 0̂ 
that small industries need not be in-, 
terfered with.

Shri K. K. Basu: Proper weigtitage 
should be given. *

Shri T. T.  Krishnamachari;  The
point really is that most of the units 
in which my hon. friend Mr. Jatav- 
Vir is interested are small units. Un
doubtedly, what he has said certainly
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merits a lot of consideration at the 
hands of Government but it has got 
to be done in a different manner, not 
by amplifying the  provision  here 
which already covers the items he has 
in mind.

In regard to some of the points made 
by my hon. friend, Mr. Bansal, he 
adequately covers the ground which 
has been trodden by Mr. Basu. My 
hon. friend, Mr. Venkataraman has 
brought a subject with which I am. 
not exactly unfamiliar. At a later oc
casion when we take up the Tea Bill— 
J hope we would be able to take it 
up sometime during this week— Mr. 
Vekataraman may nave an opportu
nity to speak on Tea. I do concede 
that some such provision has to be in
troduced there but it cannot be on all 
fours with what is being done here. 
In a matter like Tea or plantations, 
it does not fit in exactly on all fours 
with the requirements, to have it in 
the Schedule of this Bill. When we 
have a separate Bill for controlling 
that industry, the proper place to put 
those provisions would be that Bill.

Shri Venkataraman: Then, .vhy not 
have them there?

Shri T. T. Krishnamachari: My hon. 
Iriend need not be hastv. He must 
allow that there are other practical 
difficulties as I said. I will mention 
them when we take up the Tea Bill. 
There are some practical difficulties 
in regard to puttmg these provisions 
in the Tea Act and I shall probably 
deal with it on the proper occasion 
and I do not think that I can utilise 
these provisions for the Tea Industry 
as it now exists, in spite of the fact 
that there are also other difficulties 
about which I would not  mention 
here, even though we find this very 
strange spectacle of a Member on my 
side vohjnteering to support a motion 
from the other side.

Shri K. K. Basu: Good sense has 
dawned on him.

An. Hon« Member: It might be on 
you; both might be correct.

Shri T. T. Krishnamachari: In fact 
I am afraid I have to counsel  my 
young friend to have more patience. 
Everything has to be Judged in oro- 
per time. We will have ample op- 
îrtunities to speak on the Tea Bill. 
In this matter, I do hope to be able 
“ to convince him when he speaks, but 
this is not the time or the occasion 
for raising this question. I am afraid 
I cannot accept the amendments mov
ed.

Shri K. K. Basu: Is it the hon. 
Minister’s contention ̂that even with 
shellac and other things we have the 
game provisions as provided hereun

der with regard to the Constitution of 
the Board and its functioning.

Shri T. T. Krishnamachari: My con
tention is something very simple. I 
am not going into these  particular 
Acts. I am saying that if I am goin« 
to accept an amendment of this nature. 
I must have an investigation and 1 
must be satisfied that it must be ac
cepted.  Without  being  satisfied, 
without having an investigation, I am 
not prepared to adopt an amendment 
here. If my hon. iriehds want cer
tain items to be amplified, I would 
accept it on the spot, hut I cannot go 
on accepting a responsibility without 
knowing what  that  responsibility 
means and how I could discharge that 
responsibility, even though, I submit 
that I am prepared to concede that 
the suggestion is born out of  very 
good intentions.  But, so are many 
other things born out of very good 
intentions.

Mr. Chairman: The question is:
In clause 19, in part (a) (viii), in 
item “(25)*’ add at the end, “including 
shoes.*’

The motion was negatived.

Mr. Chairman: The question is:

In clause 19, in part (a) (xi). after 
item “42", add tne following new 
items:

“(43) Shellac and its produce.
(44) Mica and its produce.
(45) Tea.
(46) Coir industry.
(47) Matches. ■
(48) Tobacco including cigaret- 

' tes.

(49) Oil refinery and its pro
duce including petroleum."

The motion was negatived.
Mr. Chairman: The question is:

“That clause 19 stand part of
the Bill."

The motion was adopted.
Clause 19 was added to the Bill.

Clause 1 was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.

« Shri T. T, Krishnamachari: Sir,
before I move that the Bill,  as 
amended, be passed, I have to make 
a submission. The amendment which 
was moved by my hon. friend Mr. 
Sodhia and which I acceptê, accord
ing to my legal adviser̂ wants  a 
slight drafting change. The purpose 
of it is there. The drafting change 
suggested is, that in clause 6, in sec-
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[Shri T. T. Krishnamachari]
tion lOA, after “may’* instead of the 
amendment of my hon. friend—this 
carries out the purpose—the words 
‘•after giving an opportunity to  be 
heard” be substituted.  I hope the 
House win accept this  drafting 
change. I, therefore, beg to move:

In clause 6, in the proposed new 
section lOA, for the amendment moved 
by 5hri Sodhia and adopted by the 
House, the following be substituted:

. ‘after ‘‘may’* insert “aiter giving 
an opportunity to the owner of 
the undertaking to be heard” \
Mr. Chairman: The question is:

In clause 6, in the proposed new 
section 10A, for the amendment moved 
by Shri Sodhia and adopted by the 
House, the following be substituted:

‘after “may” insert “after giving 
an opportunity to the owner ctf 
the undertaking to be heard” ’

The motion was adopted.

Shri T. T. Krishnamachari: I beg to
move: ,

“That the Bill, as .̂amended, 
be passed.”

Mr. Chairman: Motion moved: 

“That the Bill, as amended, be

Shri H. N. Mukerjee (Calcutta 
North-East): I wish to make a few 
observations at this stage in regard 
to the Bill which we are going to 
pass in a very few minutes’ time. I 
find that in this Bill there are two 
aspects. One is the negative aspect, 
I might say, the aspect that enables 
the Government to issue directions to 
an industry, and in the case of those 
directions not being observed, to take 
over certain industries in certain 
specific circumstances.  There is a 
more positive aspect which is repre
sented by the projected establishment 
of Development Councils.

Now, the second Schedule of the 
original Act contains a long list of 
powers and functions which may be 
given to these Development Councils. 
Now, these functions v6ry rightly are 
wide and I am sure these Councils 
are going to be the main  agency 
through which the objectives of this 
Act are going to be attempted to be 
accomplîed.  The Planning Com
mission also has placed emphasis up
on the importance of these Develop
ment Councils. So far. Development 
Councils have been set up for the 
Diesel Engine industry and the Ferti
liser Industry. The first meeting of 
these Councils, I understand, took

. place only a short while ago and we 
take it that the Development 

Coimcils have not really begun to 
function effectively. Obviously, if the 
Government is serious about this 
legislation, and they want  these 
Development Councils to function

S
roperly, they would perhaps examine 
le WOTkmg of these two Develop
ment Councils before they proceed 
to appoint Development Councils in 
regard to other industries. Now, thia 
means that the process is going to 
take a very long time.

Now. at the time of the considerat
ion of this BilL I tried to point out 
how m these Development Councils 
we have the real instruments for im
provement m the economic standards 
of our country. But, I also warned 
the Government, at the same time, 
that if these Development Councils 

be appointed in the old bureau
cratic fashion and if they are to con- 
tmue to do their work in the same 
f̂hion as we have seen being follow
ed by Government in so many other 
ways, then surely the objective  of 
these Development Councils would be 
lost. But, at any rate, I know that I 
cannot expect this Government  to 
move very fast in regard to legisla
tion of this sort. But, I want to find 
out from the hon. Minister what steps 
are m the contemplation of Govern
ment to see to it that the process en
visaged by the appointment of these 
Councils does not take a very long 
time. I see the Minister is not quite 
in a mood to listen to what I am try
ing to say. Actually, Sir...

The Minister of Commerce  (Sluri 
Mtmarkar): Sir, somebody else is
listening on his behalf.

Mr. Chairman: He wants the Minis- 
tCT to listen to this point particularly. 
He IS perfectly right in saying this.

,  Shri T. T. Krishnamachari: My hon. 
colleague has mentioned the same 
pomt.

 ̂ Shri H. N. Mukerjee: What I want 
from the Minister is an  assurance 
that efforts would be made  very 
seriously to expedite the process and 
that the appointment of the Develop
ment Councils would be done in such 
a fashir̂  hat the objective of this 
legislation will really be sought to be 
accomplished.
I would like also, to refer to another 
matter and that is that the main pur
pose of these Development Councils, 
as far as the Planning Commission is 
concerned, has been set out to be the 
examination of the problem of pro
ductivity. The Planning Commission 
wanted the Development Councils to 
recommend measures for increasing
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•̂productivity in the industriefl within 
 ̂their purview.
• Now, in regard to this I find that 
from the side of captains of industry 
in our country all sorts of problems 
have been posed, and they have tried 
to say that in essence, today the con< 
dition in our country is such that a 
balance, a real equilibrium, can
not  be  maintained  between the 
objectives  of  social  improvement 
about which everybody agrees and 
economic development.  They say, 
practically speaking, if you are going 
to develop industries today, you have 
to take recourse to certain steps from 
time to time. For example, they say 
that from time to time unemplo3onent 
becomes inevitable. Now, this is a 
point of view which the captains of 
mdustiy have naturally and neces
sarily, because of their position in the 
economy of our country, put forward. 
As far as Government is concerned, 
we also find that Government has 
from time to time behaved in a man
ner which is no different from the at
titude of the captains of industry. On 
occasion the attitude of Government 
has even been worse than theirs. I 
wish to refer in particular to what has 
happened in the Hindustan Shipyard 
and the ordnance factories.

I do not want to go into the merits 
f̂ the matter. It is not my purpose 
t̂ all and I have no time to do so 
in the course of this discussion. I re
fer to these matters only to show 
that even Government̂which is spon
soring certain very essential and vital 
industries to the economy of our coun
try, if they want to achieve equili
brium between social  improvement 
and economic improvement, have to 
find out ways and means of bring
ing about a coordination between the 
demands of social improvement about 
which all of us are unanimous and 
the demand for economic  improve
ment.
In connection with this I  would 
like to refer to the observations made 
by the International Labour  Oflflce 
Productivity Mission, which examined 
our cotton and engineering industries. 
Now everybody âees that retrench
ment is not a socially desirable way 
of surmounting the  difficulties  of 
management. But at the same time 
we find retrenchment is happening. 
Now, the leader of the International 
Labour Office Productivity  Mission 
made certain recommendations.  He 
said these factors have got to be tak
en into account very seriously before 
productivity could be improved. The 
first factor which he mentioned was 
the need for improvement of physical 
conditions and better provisions for 
workers’ safety, health and comfort. 
Now, if this factor is borne in mind, 

 ̂ then surely complex problems  re-

, garding industrial policy and manage
ment would be raised. If the physical 
conditions of the workers are going, 
to be improved, and they must be im
proved, then that would mean addi
tional expenditure, that would mean 
upsetting of the costing structure and 
all sorts of things. It is for Govern
ment to come forward and say that 
Government is really serious about 
this kind of legislation, that Govern
ment is really coing to take note of 
the demands of social improvement 
for all sections of our people and the 
demands of economic development.

I say so because I find that in No.
14 of the items mentioned in  the 
Second Schedule it is said that one of 
the functions assigned to the Develop
ment Councils would be  promoting 
the adoption of measures for increas
ing the productivity of labour, includ
ing measures for securing better work
ing conditions and the provisions and 
improvement of amenities and incen
tives for workers.

Now from what 1 find in regard to 
the working of Government and also 
from the trend of the debate, I fear 
that this particular objective is not 
going to be realised. It is not going 
to be realised, because I fear that 
Government is trying a feat of tight
rope walking, so to speak. Govern
ment knows It has got to placate the 
private sector; Government knows 
very well that the private sector has 
been given a paramount position in 
the economy of our country for quite 
some time to come. It is really a 
basical̂  contradictory proposition 
which Government has to face. If the 
private sector is goinjg to be as im
portant as the Plannmg Commission 
envisages it to be, then the kind of 
legislation which Government has 
brought forward is legislation which 
cannot really and truly be translated 
into effective practice. That is the 
dilenuna with which the Government 
is faced. Now we are ready to help 
the Government in surmounting that 
dilemma. But I do not suppose Gov
ernment is very willing to move for
ward in that direction. If Govern
ment was really willing to move for
ward in the direction of solving this 
dilemma, then surely  Government 
; would not have been so soft as it has 
been to the managing agency system.

 ̂ 12 Noon
At an earlier stage of the discus
sion of this Bill. I referred specially 
to the foreî managing agencies 
which were giants before and which 
now because of the process of carteli
sation are becoming super-giants. I 
heard the hon. Minister's speech to
day. He said that these :nanaging 
agencies have to be presumed to 
 ̂be not guilty of any dereliction of
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their duty by the community.  That 
presumption is there. They have to 
be proved guilty and then we can 
proceed against them. I do not under- 
vstand this sort of reasoning. I do not 
understand why Government does not 
come forward and say that if we can
not ex-propriate certain properties 
which belong to unspeakable elements 
operating in our country today, at least 
we can proceed thus far, at least we 
can set a sort of ceiling for profits, 
ât least we can control profits.

In connection with this, I would 
just for a few moments like to draw 
the attention of the House to one single 
exan̂le. Now rubber is mentioned in 
the Schedule to the Act. Now the 
Dunlop Rubber Comp'̂ny  (India) 
Limited has been operaliiig for nearly 
27 years. The Twenty-Seventh An
nual General Meeting of this Company 
was held on the 2nd of April, 1953. 
We find a revealing picture'6f the way 
this company is plundering the re
sources of our country, I .should say. 
The working capital of this company 
amounts to Rs. 1.46 crores. Apart 
from this there are some Rs. three 
crores or 'so as block capital and other 
assets. Now I have got some figures 
of profits that this company has earn
ed from year to year. In 1945 this 
company on its working capital of 
Rs. 1.46 crores made a profit of Rs. 
111.26 lakhs and gave a dividend of 
30 per cent.  In 1946 they made a 
profit of Rs. 97.92 lakhs; in 1947 they 
made a profit of Rs. 95.38 lakhs; in 
1948 the profit was Rs. 93.14 lakhs; 
in 1949 it was Rs. 105.86 lakhs. This 
year the number of ordinary shares 
was doubled by allotting bonus shares 
and the profit was shown as half of 
what it actually was.  In 1950 the 
profit was Rs. 98.96 lakhs. In 1952 
the profit was Rs. 99.68 lakhs. This 
is the way in which this company is 
operating. This company has actual
ly introduced a certain number of 
Indian Directors like Sir S. N. Roy, 
the Maharajadhiraja of  Burdwan, 
Mr. Jatî ’and Mr. P. N. Haksar. It 
is as if a sprinkling of Ganges water 
is taken recourse to in order to make 
the company acceptable in  Indian 
eyes. But actually the control of this 
Company, inspite of the “India, Limit
ed” Deing appended to its name, is 
entirely m foreign hands and îis 
company is having the  unimpeded 
right to collect a very valuable raw 
material from our country and to sell 
it at whatever sky-rockettine prices 
it pleases. The debenture-holdera of 
this company who are in  Britain, 
whose interests are guaranteed  by 
a British Insurance  Company—the 
Guardian Insurance Company of 
London—can control the ârehold- 
crs. just as it happened in the case of

[Shri H. N. Mukerjee]

the Madras Tramways, whose share
holders were at the mercy of the de
benture holders who brought  about 
a situation by which the tramways 
had to stop operation and a very large 
nuniber of people were thrown into 
unemployment.

This is the way in which  these 
foreign companies are operating and 
that is why I wish to point out___

Shri K. K. Desai rose—

Shri H. N.' Mukerjee:  I am not
giving way, Sir.

Shri K. K. Desai: What is the sug
gestion behind all these facts which 
the hon, Member is giving with re
gard to this particular Bill?

Mr. Chairman: If the hon. Mem
ber chooses to he can reply to that; 
otherwise he need not.  .

Shri H. N. MukerJee: Pcrhaps the 
hon. Member’s specific  question is; 
what is the solution to this problem?

Shri K. K. Desai: What I wish to 
know is whether all this has got any 
relevance to the Bill before the 
House.

Shri H. N. Mukerjee: I was trying
to relate all these facts to the ,Bill ,by 
having made a preface that if the 
Government is serious about proceed
ing with the objectives of this legis
lation, they should tackle certain ele
ments which are operating in our 
country today and as an example 1 
was referring to this particular com
pany which has been operating here. 
1 have given these facts and I want 
to draw the attention not only of the 
hon. Minister, who knows very much 
more perhaos than I do in regard to 
this sort of thipg, but of the House 
in general: here is a sample of the 
way in which managing  agencies, 
particularly foreign managing agen
cies, operate in our country. Tl̂re- 
fore if we are really serious â ut 
the kind of legislation which has been 
brought before us today we should 
find out ways and means of tackling 
these elements and then and then 
alone can we find a solution to the, 
dilemma which is before us.

Here is a Bill the object of which 
we support. But envisaging the ap
paratus for the realisation of this ob
jective, which is by no means ade
quate, it makes us apprehensive that. 
Government’s policy being what it is, 
it is not going to be translated into the 
kind of practice which we  have a 
right to expect from the statement of 
objects and reasons and also  from 
certain aspects of the speech of the 
. hon. Minî who, I am happy to say,
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•̂ion. So the Developrfient  Council 
might form a useful adjunct in this 
r̂espect.  I would therefore ask the 
 ̂hon. Member to bear with me a little. 
If he thinks that I am not wise he 
might be a little charitable to me that 
I am being a little timid.  Well, 
timidity is not always a virtue, but 
sometimes it is.
»
In regard to the Government record 
as an employer I have nothing to say. 
The real point is whether it is the 
Government or a private person who 
employs people, the employer is faced 
with the same troubles.  Of course 
Government has certain objectives in 
view and certain ethical  standards 
which a private employer is not often 
burdeped with. Even so, if the hon. 
Member feels that Government has 
not done the proper thing there are 
some other circumstances, which are 
really the cause for it rather than any 
defect in the intrinsic makeup of Gov
ernment. There is no deny in r( that 
Government yields to nobodv in main
taining proper standards for labour 
and proper treatment.  But if they 
are not able to do it. the labour side 
of it has also to be looked  into. 
There might be a go-slow  policy. 
Something of that nature we are faced 
with today in one or two industries. 
And I would like to if I may use that 
word, conscript the support of the 
hon. Member to persuade labour that 
whatever might be the nature of our 
political idea.̂, in so far as production 
is concerned it does not matter which 
party controls labour, but go-slow is 
not a good thing. I am prepared to 
pay attention to labour in regard to 
raising of standards of living, proper 
amenities and wages—I am not con
cerned with anv one particular unit 
where semi-skilled labour gets  as 
much as Rs. 500—that is a thing which 
we ought to achieve as early as pos
sible. But I would also ask the co
operation of the hon. Member to see 
that labour does not go slow. There 
may be other political objectives to 
be gained by that, but the essential 
objective namely, economic betterment 
will be lost.

My hon. friend referred to the case 
of foreign industries and specially to 
Dunlops. I think he has a justifica
tion to mention that. The justifica
tion lies in the fact that I have antici
pated him somewhat. I have refer
red the whole matter to the Tariff 
’Commission and if he would only re
fer to the terms of reference to the 
Commission he would find that  all 
these points have been taken  into 
consideration—the profits  made in 
past years, the price advantages gain
ed by purphasing rubber at control 
price, the advantages gained by way 
of financial help given durihg  war 
time, and whether the prices charged
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• occasionally at least in recent days 
has made very forthright statements 
m regard to what Government pro
poses to do with respect to these in
terests operating in our country.

Some Hon. Members rose—

Mr. Chairman: We have already dis
cussed tlie subject matter of this Bill 
at great length, and every aspect of 
it. I would therefore like hon. Mem
bers not to take more time at this 
stage. But if they are so minded and 
want to speak, I will allow them. We 
have to proceed with the other Bill.
If they agree wHh me I'will csill up
on the hon. Minister.

The hon. Minister.%
 ̂Shrl T. T. Krishnamachari: I have 
listened with considerable interest, as 
I always do, to the words which fell 
from the mouth of the Leader of the 
Cqmmu’̂̂''t Party brer'll so as I have 
said in spito of bur differences in ap
proach he always puts his case in the 
most reasonable way and one cannot 
take offence to anything he says.

With regard to Development Coun-v̂ 
cils I would ask him to bear with me 
a little. I have yet to find my feet.
It is true that I have constituted two 
Development Councils. I do propose 
to constitute a few more. But I am 
not quite sure in my mind tiiat this 
would solve all our troubles. I would 
like to see these Councils work for 
about six months before I go ahead . 
with a larger number of  Develop
ment Councils. That is the plan that 
has been envisaged by *the Planning 
Commission. It is no doubt true. But 
I am a bit of a doubting Thomas in 
this case and I would like to know 
that the experiment  is  successful. 
That is why I am going a little slow. 
When once I know that it is success
ful thfere is no reason why we should 
not constitute twenty or thirty Deve
lopment Councils.  Hon. Members 
may not attach the same importance 
and may bear in mind the fate of 
Development Councils  in  another 
country where this has been tried and 
from which we have copied  this, 
namely U.K.  A number of  these 
Development Councils were constitu
ted there and only two are remaining 
today, those on Furniture and Cotton, 
and I am told both are in the process 
of being dissolved. It does not mean, 
however, that the same will happen 
here.  Our genius might suit these 
Development Councils; we might be 
more accommodating. ^

In any event Government has a'̂ 
very definite idea of controls. There 
is no question of oscillation as exists 
in other countries. Our ideas are very 
clear. Whether owned by us or not, 
we shall control all means of produc-
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 ̂are correct. This is not a thing I am 
completely ignorant of. I am aware 
of it. But r cannot see how a mea
sure of this nature can alter the struc
ture of industry in this country so 
far as ownership is concerned. That 
has got to be done by other means. 
That is probably where we  funda
mentally diifer. I might be proceeding 
slow and he wants me to go fast.
I might give one additional infor
mation. The position with regard to 
Dunlops is much better than  Fire
stones where the capital is small and 
profits are large. It is a private limit
ed company where all the profits are 
-sent out; they are not even ploughed 
back in this country.  Dunlops are 
much better where 53 per cent, of the 
capital is held by Indians.  In the 
other company it is not so.  .
I am not unaware of the position. 
But that cannot be remedied by this 
particular measure.  This particular 
measure can only keep the wheels of 
industry moving, see that labour is 
being properly treated, that produc
tion is going on as it ought to. If 
we confine ourselves to these narrow 
•objectives we have,—narrow but very 
useful objectives in the interests of 
ojLir national economy,—I think we will 
succeed. Once we get away from it 
and seek to use it as a weapon for 
other purposes, however  desirable 
they may be, then I think the effi
cacy of thiŝ instrument that we are
• now forging would to that extent be 
v̂etractea. So I would ask hon. Mem
bers to bear with me a little if in the 
administration of this measure which 
we are now passing Government does 
not go as far as they want and make 
it an all-embracing measure.  Well, 
we want to do it at the proper time.
It may not be the proper way in the 
minds of the Opposition  Members. 
We have to choose other weapons for 
remedying a disequilibrium of  an 
industry which is totally different from 
the one we seek to remedy by means 
ôf this measure.
I shall only ŝ finally that I am 

' grateful to the House which, by and 
large, has given me a great deal of 
support and has heartened me in the 
responsibility which  this  measure 
would impose on Government, and I 
do hope that at the end of a year 
when we review the working of this 
measure I shall be entitled to recall 
the amount of consideration I have 
had at the hands of hon. Members 
» -when this measure was passed.
 ̂ Mr. Chairman: The question is: 
“That the Bill, as amended, be 
passed.”
The motion was adopted.
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Mr. Chairman: Let us proceed
with tke further consideration • of the 
Tea Bill. Mr. Thomas.

Sh4 T. K. Chaudhnri (Berhampore): 
Shall we continue tomorrow also with 
this Bill?

Mr. Chairman: I am told that the 
Air Corporation Bill is likely to be 
taken up tomorrow.

Shri T. K. Chaudhuri: It will be
postponed again! •

Mr. Chairman: It appears so.

Shri A. V. Thomas (Srivaikuntam): 
Sir, the other day, I was referring to 
some of the actions taken by the 
Ministry with reference to the Inter
national Tea  Marketing Board, i.e., 
our withdrawal from the Board and 
that too without consultation of the 
industry or the Tea Board which is 
now functioning.  I also said about 
the new arrangement that had been 
made with the U.S.A. for tea propa
ganda in that place.  I pointed out 
that thêterms arrived at by us were 
not very advantageous to this coun
try. There is a provision in the exist
ing Bill for consulting the Board on 
these matters. That was not done and 
in the present Bill, the question of 
consultation has been completely left 
out.

The Minister in introducing the Bill 
and in referring it to the Select Com
mittee made a speech the other day. 
I listened to that with a bit of sur
prise and amusement and also I must 
say with a little pain. He wtis intro
ducing a very important Bill and at 
the same time brought in there certain 
remarks made by the Chairman of the 
Association of the tea industry and 
said that this Chairman used a langu
age of abuse and vilification, etc. I 
am very sorry he made reference to 
that from his privileged position in 
this House.

Yesterday, while speaking  about 
some other Bill, an hon.  Member 
made reference to someone outside 
this House and I saw the Minister 
getting very indignant over that mat
ter and chastising that Member that 
when a person is not in the House, 
the Member concerned should not talk 
of that person when he is unable to 
defend himself. I suppose it does not 
apply to the Minister.

The Minister of  Commerce  and 
Industry (Shri T. T. Krishnamachari):
I am soriy that the hon. Member 
made a reference to it.  When an 
attack is made on the Government, I 
suppose I have a right to reply. It is




